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Mr. Home Minister I would like to draw your attention to what the CGM says according to the charge sheet and I
would quote:

"The procedure for storage of MIC has been given at page 7. MIC should be stored in underground tanks of
stainless steel type 304 and 316 for safety reasons. The size of the tank should be kept twice to the volume
required for storage. As an alternative an empty tank should be kept available at all the times.

Now, the CSIR Report reveals that the main causa causan for the incident were:

[1 The needless storage of large quantity of MIC in large tanks like tank number 610.

Insufficient caution in design.

Choice of material.

Other alarming instruments.

Inadequate control on system of storage

and on quality of stored material and as well as necessary facilities for quick effective disposal of
material which led to the incident."
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There is one more thing, Mr. Home Minister:

"More so on the date of incident, refrigeration system was not working. The flare tower was also out of order.
VGS was incapable of neutralizing the large quantity of MIC. The MIC which is highly dangerous and toxic
poison and stored in large quantity was an act of omission on the part of the accused person and no step was
taken by the then authorities, namely, Shri Warren Anderson, the Chairman, Union Carbide Corporation, USA."
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"The Central Government shall and shall have the exclusive right to represent and act in place of whether
within or outside India every person who has made or is entitled to make a claim for all purposes connected
with such claim in the same manner and to the same effect as such person."
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"This settlement shall finally dispose of all past, present and future claims, causes of action, civil and criminal
proceedings of any nature whatsoever wherever pending by all Indian citizens and of public and private
entities with respect to the past present and future dates, personal injuries, health effects, compensation,
losses, damages and civil and criminal complaints of any nature whatsoever against the Union Carbide
Corporationa€;."

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Who was the Prime Minister at that time?...( Interruptions) Shri
V.P.Singh was the Prime Minister...(Interruptions)
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"Union Carbide India Limited, Union Carbide Eastern and all of their subsidiaries and affiliates as well as each
of their present and former Directors, officers, employees, agents, representatives, attorneys, advocates and
solicitors arising out of, relating to or connected with the claims, causes of action and proceedings against
each other. All such claims and causes of action whether within or outside India, all Indian citizens public or
private entities are hereby extinguished including, without limitation, each of the claims filed or to be filed
under the Bhopal Gas Leak Disaster registration and processing of claims 1985 and all such civil proceedings in
India are hereby transferred to this court and are dismissed without prejudice and all such criminal
proceedings including contempt proceedings stands quashed and accused deemed to be acquitted upon full
payment and in accordance with the court's direction. The undertaking given by UCC pursuant to the order

dated 30t November, 1986 in the district court of Bhopal stands discharged and all orders passed in suit no.
113 of 1986 and or any revision therefrom also stands discharged."
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"A total of 10,29,517 claim cases were filed and the Office of the Welfare Commissioner, after adjudication,
awarded compensation in 5,74,376 cases."
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"Compensation to the following categories of claims of victims and the families may be enhanced as under:
Death — 5,295; permanent disability — 3,199; cancer cases about 2,000; total renal failure about 1,000;
temporary disability — 33,672."
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615 ©As FW AD2 B3 I J)...(AWEST) 3T B &5 & a5 DA ©3? 3 Mud! W gardl & 6 HA ©3? A difsa Jsroeil of b 37
Asiia & a6 ol oISIS oldl BIS! 8| 3o8lol Ud DA YoISES ICcA A SIel Al §, Sil b RRID & AR DIE i el 2Bl &) a8 DA WIIRU W §|
3oIb ABT Al AT BIDI, BAIX AT MUIAT b B BIeId 2l 315, BN HUICT B ATGToNRT IS SUDT TATGS); $A bad] B uid FHRR focisfies 3
dlol T ureft SIE3IeT 3l 3RI &, of d8l RIS 3G APl 3, of USUFY Tol APl 3| I8l Ulefl o1t 3M APl 3| dal DI Ulelt siadlen 3, Rt B
oidl t Awar 3 ursft b SEdic Slot B DRI SRI-uRT 6t Siefter faoil dg 2 o1 3

IUIERIS! ABIG, 3 36 Al Sft DY aren arad! g 6 90 FIR DA FWRI DI Sl FBGH! 3PP ol SIel &, 3 TP PRUI A AR 3K 3 o
B2 cf¥vc PiFuciiiRa ot gicher HRIeT Bafl usl, it Io1b Jenforit a1 JA2-AuIcT dg 3l S, 3P e 90 IR BAS FWR! BT HIATST
farcTon nféw) o1 Jetrolt A3-Aure DI o1&t 311 AP 32T 90 FSIR BAS FWRI DT TS APK 3 3R 1R AST 15 FSIR liel 1= 318, eIl
TIRA clIoT FRIET 8l 318, Tl & RigRri gals 2 o1 3liz 59 Uai 615 BIs T 3 SIS &) A6 YDGIHT aaI Acl BT 3| Ui IDARR el i
maﬁasz‘l?n‘a

3UrERIel ABIGE, PAcT Scoll &l oldl 3, st it didh sruifast 2t 38t &) A% ur a1 6t ofdst 3z v uq 8| 3ARt v DrRidpdt 3f. e it
of I8 ue, feran & aliz G ol ofdsr & arer ait 3, Rrrmr offtie 3- 311 RIS ot G dl3 gt s 23, sreft of siarit fbsHll; a8 g1 at o1
Tear 3 fOrEl forar 8 Rict relloft forarft v.31, arer sl 3ormr ufsar 2 R, 1984 @ aformel wiss A formett st & ade 9 smrRm o
T P SIGT of RN b s &t Sloll f[psforn XRE al 51 3 cifdpel diudeasizil sRudre 3 sclrsl BT BIS sdod olal 3| Rigeft ik ala b
T 31cT 33 53 T DI HAS B OB 3RUATET 31 91T BIARM SR 3, STai GA TR FU BT BT =1 R 3

ST G TR BUR BT WHIC 31 sRI 3, Aol IRPR of F3mast Hf baet 25 geir Fuw 6t 2fdr &t 3) 615 BAs Fue 3 3 717, 25 o= s
T I 3T 318, ORI SeiSl W G oI SUR I 3lof 3 $AfeTe 3 3IIURI Paoll dredl & b gaRt dlRB! Widh o 9P 28 &) 51 af & s &t
Sloil fepsoft ¥R 2l 18, Ui IBRR fpeiefles 3 urft Sesten 2l SR 3) Sl BA oIS ICA BIE 3 ST 3, 3@ 3 urct gfere sz f[feror
QR B DA DI AD Gl gu 3WHI¥Dol DFusil DI BRI6l WG ORI &, IA G135 PlADel A SOIRI-ESIR DRAS DI HIIGI Tl 36, BRRY
wRifazur ot sare siiz 3ot sl ifsdl ot Fanast oI stz 2fdr off St s

IUIEAST ABIGR, 3 & A PA D Sl GS D YRS 3, Iol W2 3Kl | Dlofoll oISTS Gl 38 Dl eff - vep Fanast bt 3 g3t Gs &I ¢t i el
ciiell ol &5 [ S Hidfisns of Sl arsiofic wiser bl, 339 Usell PRI dRol UsAAol, YfOoRIol DMISS DIUR9IGI DI RRAC 3| amsiolle bse
D0l D dIG CW3IS3IR 3 SoIdI USCI ollel ol dI¥el BSRAal I 3T 3112 il #ff s19) oIrel ®I 306 PRUIR it e srII, cifcbol PRUAR Bol
& dg & b 16 381 B2 =0 R 368 Pbddt a1 & o1l fopen srn, afde afsss sifmIii & 2Mrer IeR! fdere 3t do1 B2 fSecht arn sri 3z

fi53 feett 3 sEIf¥oT arusT 9T f=m sRm,

IUIEAST HBIG, 3 3MUDH AL I SoIR1 Yol ALeeil & fob A6 DT A P forder U oo sRI &1? GRT Sol SADI SIA Al 231 8 b A8 Dt fpat
& forder u2 fopen sru en? 1« dlol 3, BRI Dl 3re=tell ol & Yerol dAcf} Sft ailer 3 3l2 AcapIcilol A ySor b a3 dicfl St oft o1 3| safere &
Paoll aiad! & fop " a16211 a6 e odl, Sit ac sRN, 316 A6 & &b 2@ quam 3| " 3 ugen aredl & % w6 ok fpar & forder w2 fpen srr er?
Sfisied of gl SJarel 3 @8l &b dcmicliol Yerror #idl Sft @1 3ADT AR TSI & Silol B wli fredl) 531 3RIcA DT Usiwrer f&og sRawrR of fdvar
33 U f80g sRaarz &I &1 wazel & #¥ urt 26 Sfet, 2010 @1 sRaeR &, Sid 3Muel s dicll b dcmicilol Yerol #icfl Sit @I 301 Siol d 16
a2 freft efty 531 fawer 3 f3og sraare 9 ferar & -

"As our front page story notes, the Group of Minister's conclusion that "contemporary media reports also
indicate that the Prime Minister was briefed on the matter after Mr. Anderson left the country" is factually
incorrect.

Assuming that G.K. Reddy's reports in The Hindu (especially the front page story of December 8, 1984) are
part of the contemporary media reports:" referred to by the GoM, its conclusion is either a careless misreading
of the reports, or, more likely, a clumsy attempt at a cover-up."

{80 sraar s 81 & fob 3 Sit dId @& 38 &, Al dl 3ol Joichl Ut @l Silolgg w2 A&H 3 UsT ofdl 3k a1 s34 dasu w2l b, cfturdidt
Dol Pl @ifdrer 3 as LU 3o8iol 3 ol Qe ferxdl, 8 feroaz, 1984 & as U, it Sh.db. ¥t of Bog i St off, 331 Ruid @l 3o8iol Srt
T 77 26 SIel & SRR 3 SR 81U &1 3 & U 2 dard! g, 33 Sft.p. ISt of fora e -

"The American Charge d'Affairs, Mr. Gordon Creeb called on the Foreign Secretary Mr. M.K. Rasgotra, to voice
the US Government's concern over Mr. Anderson's arrest despite the assurances of safe passage given by the
Government of India."

531 Ul ol @ 3 garT ug ? sEifdmol arst-St-aiberRt sifsor I of 2 off Ba.P. RGN & UrRI 57 a1 Pl fOrprIa EI off b Ra RPR
SR 3 3MFaRIel ST Siel & dIg o5 U526l @l AW U3e § fen Siroesn, siuret 3 PRUAR a=il faser sr? i3RIl siaoidic fp3 dad 37 dase



IRRIRIE Sft| gene it Blar A, =1 8ft smuedY uer 3, ... (=aEne)

off dl.oIRrvRIB: 3urce sElcy, Al ®2 & Jfore, ...(=m@uet) M. Deputy Speaker, Sir, newspaper reports will not form part
of the proceedings of this House. Several rulings have been given in this House and the hon. Leader of the Opposition also
knows it. She is quoting from newspaper reports which cannot be admitted in Parliament. ...(Interruptions)

offerel AWAHT TR  Surest A, SIRRIVIRAE Sft, 3 s s &t g b Sit.ail.ed. of Dyt Jifsen Rulct o1 &t Ry v o 18 3icter BbA
2? ...(caatror)

SHRI V. NARAYANASAMY: You are quoting from The Hindu. There are several rulings that newspaper reports cannot be
quoted in this House by any Member. ...(Interruptions)

oflercl I TR & Iwetsl ARG, 26 AreT usel &l g Buld &) oIRrRurRIE Sf, 26 et usel & iz Rl o1 R o gv, 3AD!
3iic eI 3u Sft.3M.uH. Padl & fb PR 3A AR dcolcitel Yol Hcfl DI UAl aldl, dl Da A D s Buld A war deysl sdifsen Rad aft
g Dadl & fo 3A A B Yol Fcfl Dl dlg A WeR St oK) s2Afee eyt Hifser fxdié Siier w3 Eog of A8 el b smuol sART Ul ot
SITGIE3! D2 SICId UGI & AT citur-uld! a2 33 & 3 3oalol 26 Sio1, 2010 @1, 3mett 8 ez, 1984 ot ¥R ardl) i a6 us®: Aol 7 g, Sl 3A
w1 8 fFas ol ferzar srr e ... (e

3ureRrel Sft cllel dad 3 b TSAet B 9101 fo= srm; F Daon asdl & 6 w6 '9ens’ o1 ArIeT ol 3, afew 'fAeE oot AT 3 i ondl faers
I AW &) clfdbol SAD ArA-Ar 5A Acsl 3 Aldl.ams. bl or-dell w2 oft yo-Ris corar &) & Asi s Al Sit A ggolr aredt g & v
PRI SMADAIS!, d1R WRIE, ABAEIo1 & AIc] 3 Al ALd.3IME. vp A P 916 e DI Siel 3 SicTol DI DHI Bl 3, cifcpol 15 B9l el
6 BT USTACT DI J91 A 9610t DI DI DAL 3y ...(RRIIGT) TR IS SNBA AMUGS oIt 3?7

SURRIST #ABIGA & PU llod 38| HloToitel WA St & JfeTi¥eD sro fepdt oft FAroTofler A b sl Rebis 2 oidl siest;

offercll Jqua ¥Rt | Surest Sft, i B sleB2 oISl BE W §) WPRL Sibs B S b ARIgE e 'ersT’ Bfodac e, R @2 A 28 v.p.47
3R 2 u.3p. 56 frefl| 33 @2 & WS il woir a1, PRE sRRIR! oI SwasT o) ... (Rideer)

SHRI V. NARAYANASAMY: Sir, we are not discussing Mr. Amit Shah's case here. He is in jail now. He was the Home
Minister of Gujarat, but he is in jail now. We are not discussing his case here now. ...(Interruptions)

G€ | (caaerdt)
Iureziet s1dIG : forsuw Sft, do Smed,

G€ | (caaurt)
offerclt ywan Fawrst & qar & g (uazer)
3urerngl Al & Roors uz Rb Juen it &b sie SRkl sl it &t ordl siest

(Interruptions) §€/»

ofiercit Iwa Fa=ret & 3y st Ao SI3l 34 ol qU 2 ... (RAceITer)
IUTERIET ABIGA = PRI Jo SIS onfod ToIrl 2R

€| ()
JUreIgl ABIGA | PN Jo S| forsuat Sff, do rssy

€| (zaemr)

offerctt rwen Farre (fafdom): 3urewer Sft, i was ferIeaR odt TFefl) d smol fwrr 6t e Serdt g 3 ferr 6t ul¥fer 3 2e®w2 F T
oFoll| ool Al.dl.amg. P ASIolicIe GIURISI U2 3erel A adt sl &3 &) 91 A A2 IGIEWI dd Gol| 3 Pdel 8D dcloll B2 Al g b ed dRw v
IS P 3B Hcft DI MU SieT 3 Sk 8 3R G TR MU TSIl Dl 961 3, Sit 15,000 clisti 1 scarr &) gt defonr 3 A @2 Wk §
3p...(xaemat)

Iurengl ABIGA : witsl, Jo SISy,
€| (czaron)

ofierctl IWAHT FaS : 31 G eToll 3 A Bl Arsdl & b b AW v D, SRIK @2 3 SRRIRT @I Seas], e SRl Berdr &, Sit erst
@I Pfoadc 3, 3Dl Ald B DA Dl al A3, sl grefdrmar Sl 3 b vp-ud a1 P o1e PR Aol DI ardie of al al ¢t.dl. w aerardt



8, cifdpol g3t W TSRl & fere 27 aird, 1992 @t are foravel, 22 eis, 2009 w1 arse formd, cifdvol amst am .dt.ans. o aruet ot
dmier ot @A ADI &) AP e A A AT ol o8 §) A b YRIPKD dic 28t g A qofoll D2 28 g AR URI U ADs] 368 3| A
31801 3 o1, oid .. anE. Bl DRIGIC uz aal BT A 3 A IGTET &) 31reT i 37 aal 3 AT o1dl o 28t g, ifdpol. . .(Iaeer)

JUreRAs] HBIGA § PURI 9llocl &) PURI SIS
€| (zaemor)
JUIEIST HBGA = DU J6 SIS Soichl IS off ared Reprs 91 ol sirestt
(Interruptions) &€+

ofiercll AT FaRM | TIfcbol IR Az Dooll & fop .3, 3ol TPl & fBrSer R P B2 3 ¢ft sz ifere P! PRUAR B2l & a6
330l 3! f¥ar st fopen, s1em sft fom Siie v @R o1dl, M2 fHesh $eIR Sk &, TIE Tarqic 8l AT TSI, DIS ABI oldl I3 30T &l 3adR i
3i...(caatror)

JUrERAgT ABIGA = ISA-IMSY,
€| (cauren)
ofiercit Iwa T | 3l & SRAER 3t 3 R 2ft.d.ang. of wal 6 qaielt & P it wisel ael &t S, 3l PA o6 B2 AT S, ( o)

JUTEIEl ABIGA = DU 9Mlod M3,

13.00 hrs.
JUTERIST ABIG & 3UD! JlpI FIcion, dd 30U 3ol drd ofdwe,

€| (cagquren)
offercit IR T | Suretet Sff, Siet 8l AAFER ue 9 our g ... (aeT)
SUTERIST ABIG & 31T AG SIISY|

o (ot

oiercll AW FaR™ST 3 & AR Ue 3 Bl 3 P qarqiddl PT BA §6 Dot P fore e of il St &) A ugen arsdl g b DieRI 6t
DR D1 fB2BRN A 5o g o=t 3?7 ...(cuaeel) qarqicd sfiz Es3o0l, TSIl D 91T G, TAIQIdl DY 861 31 3T dIG 3 bl {5 841 Jort
QSAA 18l B2 AD | ... (RIS )

JUTERAST HBIGA & PUAI i 33
&€ (aemT)
Jurest ABICA = ddcl Jual it DI & fxors 3 oot
(Interruptions) 4€;»

ofiercil JuAHT FarmET & 3R WG A DAl [ A Iotdl DIE A YISA oldl D2 ADd], $ALCE 3ol W dlSl odl ool 3R DA i dar f&=m
..(cuaqemet) & smue! wAwen darEdl & i a8 acon ad 1984 & &) vs3Ael @1 Yot D 1w usell AR cie WLiedt #1E, 2003 3 dem or,
.(IIel) a9 vorsie 6t ReR off) AE 7 We ol a6 2 ) ... (@) 36 A} Sft, Us Sa ot 52t JAcer 3t & srm 2t JAger 9 St S
foRm, 33t i U2 MUD! a1 W ) Yl IR 54 - Rt ust srn e, s 28 Jens @1 8, 28 Sens Bl var ISl % divel USAGl W
SIard e sRI| SIad 3 Ioaiol Dal

"In May 2003, it was decided to forward the request for the extradition of Warren Anderson on the basis of the
available evidence."

For the first time #£, 2003 3 aivor U201 & Taecrstorl & fore Radsc ez s or, ...(xtor) 33 dig af 2004 3t g cl s1e) dda A
T2 3T AP AlarS of 3P grur & fere =i fepn? & As ygol dredl g A8 Pdel Aol USRA! DI ABICI ol 3| ABIG IS GRIAT dgd
Yawrsel 3 3t &=ft 3) dtar R Jwersia o1 g feen ... (Saeoer)

JUIERIST ABIG & 31U 3oIh! UGt A1 JAATT Dol SHOTY; sHISTol DI IRT &l SR 3|



a€| (uatrer)

ofierclt 93T FarmSt ¢ @t 1989 & Rt ersiiar o1 Rray Hot fopen o, 33 Jersiia o #ff Sk difsa ool of qoildl ot 3oalol dal b 391 SADT
IiioR o8l D) 3oai0l Dal b sADI A IR oldl BIell, UR A I Al 368 AR o1dl e, ifdpol Pes coIRmeoll DI SRF2 G=IRI e SR,
3 Al DI IS URL Dol Il B SISl Pl Seol9lole] PIE B SR 3 PRIRD et orfl off) v eI Bl B SIRIPH BT 3EAST ollk-Toll]
I A1 ot fIret orft off) Sga clisll I Igd P BIeT SR €I, PR 331 9 Al Pdcl J1 UifSA ool a1 ) elfcpol 3ol clloll ol S ASHA DI Jolldl
St ar a 1991 3t 368 amren o=t frer; af 1991 3 ub 3IS2 uRI B3 Si¥et dapeacizan Sit of, 1z #ff uia olisl T BRIwIge Ja e, cifdpel
STolic dpcacl= Sit P oI, Icalol Pal b il Slareft AW AT DI 3, 3ADI 39 o1l W DI, cifdpel Sil fpfarorer YRiifEeT sat0r ader w2

Sl &, 3old! A XcA DI 3R &H UES] b 3MU PR BISIGR! HDGHT Aelloll dlBl, Al A ADd 3| A 3MS2 DI AR cllSol UGDI A 3IMUD!
Jolloll Al&d! g

"The contention that the Court had no jurisdiction to quash the criminal proceedings in exercise of power
under Article 142 (1) is rejected. But, in the particular facts and circumstances, it is held that the quashing of
the criminal proceedings was not justified. The criminal proceedings are, accordingly directed to be proceeded
with."

308 3IT4l SR f3retr) A 391 U 3IiR 3o8iol WisIGR! Jcdl GaRI SIct) A3l SicIerdl 3 aet 38 BisloR! JDcH At 9% 8l 31e|...(Raurel)
JUTEEl ABIGA = PURI AT DI,
4€| (craarar)

ofierctl IAWHT FARIST & d Sl BISIGRI DG I g8, Tllvl A9 3| 3oelol Dal, & [Garoft oIsTS PRIl Bl DIE ¥ ofs 3 &, ARARI DIt i DA
A o Bloler! ADeA Sfidd) Afbor 3P @G 1996 3 b2 v e gan, b2 v Jawrs &%) Sit Abed amsdi=dt 6t arer 304 (II) & off T
38 9, ROREI & el 6t ISl DI Yraerel o1, 368 JPA PIE B sifded ssact of 304 (1II) 3 aerp2 304 (v) 3 o2 e Rl Pac a1 A 6t
STl BT YIGeTol | 36aiol IR Dal, 33 i YD Il AL 3|

It says:

"It is held that on the material laid by the prosecution, appropriate charges which are required to be framed
against the accused concerned are under Section 304 (A) of the IPC. In the result of the appeals filed by the
accused, charges framed against them under Section 304 Part II are quashed and set aside."

SI¥cA 3edc! ol divsreasidl &t crsw cifer gl¥cfom Breft) g et ot s BT Yraeret clol dicil e1RT 3eTb2 Gl ATl I ISIT B YIaerel 3 Gl
3l 318 U8 GRT diar &, Gt dawrs eff) i3 dol SMuRl w8l b AS GIRFIGI scloll o1l & fob ST feba-fdbtol TRl et Al &, g6 91 3MUDI ST
o1dl Aapdl; cifdbor et 3mft Faca ofdl 33, ... (el

JUTEIET ABIGA & 31U T3 A TASY|
€| (cauren)

oflercil e FaR™SI | el St e & b 2isfied of &1 2ret 6t Ion ) S-S Raar! of férar - "Justice is blind. After 25 years, only
two years' punishment."

isfiest I wadar? 33D arer &8 &) 33 BAc Dl offa Sif¥c swact of 3 a1 s1et St oft 3121 ot a6 et decia2 3l el bt ISl B Yraenel i
B3 3t o8 oft) 2fisfies a1 3rer 31 6T 6t IS o1t & ABAT &) 3o DA IS G Gt Afpol AP TG TR T3 Ub SHCHA 2AsT goll, TH
Silsiiesr A1en Yoot I doll| ABI so8lol -1 febell fob 8o vp R [Uctorel SIeidl| ey YS9l IRPR of - feper fop st [$Rcae oI¢, #luret 3 v
fictorot SIcHRY; cifdpot A ga & b #1ex Yot IRDR e f3Rcae PIE, situret 3 urct worot o1, Al Mt of et b smud! B i & o 8,
AL YS9l RPN U] ol &t o1dl Al F31 g 8 b diw PBifdrees of yarot aicfi Sft @l frgh ferxdt &, Rrewdi So8iol war 8 b PR & UKt sot
SIEsT Al AlisS @1 T ol2Arel aen Aldiars & el AT &t 86l & Gloll Prer? d1 Uifsdl dl oIsI$ eS| Sl dD A6 I oldl 8 b
fiefiars SIftRl @1 3o ordt feeraren arsdl, A a® e YS9l IXDR DI Uit Fotol A =il ol B2 38t 3| & ols Al St 3 ugen arsd! g b diw
farforeez ot yerret Fid} Sft @t uq férar 2 3liz @al 2 b &t urct ool Sifote, cifcpor s SR Tl B2 3@t 3, Tl Io1b Al DI Holl B2 I8t
3?7 3PR ARA Y9I IXPR sl uIct dorelt, at B A 3on; F Bs 38t 3 b Ast A v Yeam uf¥a a2 aa 1989 o1 Jersiiar 35 o2 et &
forp1 184 & asa cren arsrdl off) ¥ oy6 Jicf Sit 3 Dol arsdt § b smu Siisied of Ffed fUciorel SIctol I I fipall &) 3PR IS I8 Yl
w3 Dl Al MUl DA detadl Blell, MUD Blel ASTEkT Biol b I 3G of ud A1 frered 33 Aersiia ol foreed 2 & St Jersild of
3t difSdl P mer eliar fopem @RI Y3 usel bt 5311 o1dt? Jier DI b forukdl @l st kR wi¥a w2-wedb fored fopen srI| s Al Jrs? aft
oIl 8, 18 Al 3¢ 3 BIC Jeeric & 3R 33 3w DIE AccHic ®I ST Jollb? & sr,

31U <RIl 36T BT 87 3PR A YA G Il ®sll, dl wifea Udiorl @I el e i PIE o carmedior o8l oo sRdRI e Sit g2



STol-ATeA bl yferforfeed wadl &, 3ol 33 Adsia ol Roiae o2 &, a1 3 337 aril ot 330 7?

3ureRrel Sft, $IAPB ATer Tp 3R Yool &, Sl I5d IST 3| I8 A6 3 b 31 et 9t amet oft 20 zoime e cor ZARIer @@ g3n &) 33 B2 I et
DA oo SIRY, 3 ofte DA el SIIY, A8 U TSI AST Y%l sloll 831l &) Wac3! arel dsd 8 fb A Yiaaye o suall] YdHyR 612 & URI &R DI
P $s¥cRIet ¥ee 3| d8l $A DA DI o DR oItC D2 G| dal ¢ SIID2 olI9l Dol DI HAcdcld & b B 3iR 3I6A DI oflq el d ygol arsdl &
o S waraImSe SR BID ST A 3! ft 3fie IW A FRARIET #uret A d6 3 3 YAHAYR T SR S ADAI 3, Al A RARIS 86 b 3
SIAT¥DT aIftA il o1&l ST ST ADAT? ...(RIGEIST) IoId AT TS-TS T Solfoiecd &) B2 ABT A UMD ofdl 3| 301D ABT BoIRI-EolIR, TIIAl-
cirdl e ot I oirer e ST &) 312 BT 3P eIST AT 2RI 8t ove Blot A uact v 3ii ferrel o2 srM, Al v iz $ilure e SIRP,; $3
U3 o O o9l & fore &3t 531 arfteT 3eiiyT distoln anfag,

3urest Sit, 3 MURY Daoll dAredl § Kb usclt IR 8 fop 12 dictd PRI Hct Tofl) I dl dfel IWASDI-ISDI D 566 oIl A6 W off, i «ffe-
¢ffe cllell &I arear St 28 3 A sifdeicer mdl g b Sitaledt of Sl RBrwil¥sl &t 8, 3ot Riwifell A A ool 3 b acderet ARDPR Dl BT SII6T
38l & JYiA DIE of Dol B DA I As D, ORI JMIRKD DI Gl Arel Dbl Aol frefl, a8 Sta JYia DIE 3 Aol DA Darel 3R, dl Yyt BIE 3
U ARl of Bal 5 3 My 3z 25 auf cower arad 3) 25 auf a6 dl 18 Hiet g3n 3 3™ 15 Aret 318 PI¢ 3 coir 3R 10 et 1si coiy
oo 2 5 JqYier DIE 1 sft st Smer 7 F) A arsdl g, 3T 3 Agel A AT DAL g, Bl SUSD DG Yreloll DAt § 6 ART 33A
IcToeliferen Get 6t sl ot diEd ge siel A6 YA uifid o2 6 af 1989 o1 J@rsian 3 fpar SRl ik v ornr Aersiian fopen S ot
Al O AR A 1A WifSAL ol IR Hanast f¥rel, SRl @ wifd ¢s {3 531 oa? ol aiftR sEifd! S SRy

318 Jicfl Sit, ¥ MR GIWARA DIl Il & b Sil DGl WIIDI D oPRAD D ARBY DIE A Tl Wl &, 3 AR IRPR U] Tol| ALA YS9
IRPR Dl ol urc] orol & SR FSIRI-ESIR, BRASI SWI DI H3Mas! bl AT, d ellol il 3Rt sARip yfdpanr oI Raceft ISk gv oRI &, Sl 89 don
f&ar gu oK &, 308 [feer UHEREI DI B Aol D2 IoIDT oI AAR Sl 8135 DRIDC &, I FoIRI-ESIR DASI JUR DI 3G 3T
3EATIDT A AAD2 S| SITRI DY vty s feemsd sl aai eb ofdl oarI &l offa ARy

JUTEST ABIG = AWII Sft, 3PR AGol DI AsAfT 2, Al T i P DI DRIET BP A qal DI SIRT IA FAR?
oflereil IR FaRISI: AE TEA I5a Aacayyl 3, sAfTe 3y 3 dfa 3 a1 AP MU s Tl @Y St R, ... (RAeHEr)

SHRI V. NARAYANASAMY: Let the House be adjourned for one hour for lunch....( Interruptions) It seems there is no
consensus on this. Let the House decide.

oft s1cirE Ris Arca (Jorgsl): urerst A8l 31 06 €l SIEt MR, ... (Ragerer)
oft orc wGa (IAYRT): 3ures! ABIG, MU & SISt IR ... (aet)
JureRier ABIGA = St 3y sl bt sroperfer Bl Jar &t o,

&€} (caemror)

off 9RC AL : 3UIERIST AAIGH, 31U ABA ol SIS ... (Aol

off srofty ferardt (arffrirom): Sureer Sft, 25 rer i s1v)...(=eaemer)
3uretet Sff, 313 Bl 3ifS2 3 HifSre; it clier aaf actrel A 3, A clisT 362 Sl 3 3| SoID! I Tl 381 3| ... (RAGEIST)
Iurerel Aalc & ferardt Sit, sma seft ara Raw,

G€ | (ceraeren)

SHRI T.R. BAALU (SRIPERUMBUDUR): I already requested you that the House may be adjourned for some time. &€}
(Interruptions)

JUTEST ABIG & $ol clioll of MUl aI Joil 3, 31 31U Iolhl A ol i1y

oft Folly ferard @ a1EicR1, 25 el aIG 8l sfiurel I a8 gEicoll ¥8 I sislk D2 2| Gdl & 3k R v & srrarel forwerd! 8 oo gcd @1, BlA
P se7o1T oft of IR B &5 JgRden Sxa srer A sRaarR B st 25 A1 arg, 3 oidr yfiuegt 6 b dl2 U2 98 ssold BT ... (RIaHIeT)
31U TlIo] PURI 3 A DIfSIE, B0l oIl A DI dge €Alel A oIl 3| I 36l A 3FdlG ofdl oft b seTol spfl? Il U3, SeTol JAdgerofier
FACT U2 Io1 JPolIal Dt clrgll U2 33 Acol 3t Ashofiferas Afe=r At Sk ... (=aemet) 3 smoft aat $31 MufRt 3 95 Bl ATEAT ). .. (ITRIST)
25 years down the road there are various aspects to this issue. ...(Interruptions)

ofierchl forsrn amadl & smu @ ara o2 33 ... (caazon)



off srofia ferardl & amu et eltst efieat 2Raw) ...(x@emel) S/ o yferuer dier @ off, A A Jor W A Pw Db JfdE, Afore 6t smGa
sifery;...(=aemer) eist et 2R3av;...(=aeror)

13.18 hrs.
(Dr. Raghuvansh Prasad Singh in the Chair)

Yashwantji, you are a senior Member of the House; kindly control your people. 25 years down the road, there are various
aspects to this issue. There is rescue, there is relief, there is rehabilitation, there is remediation, there is compensation and
there is punishment. I entirely agree with you.

Since the Leader of the Opposition has concentrated extensively on the legal aspects of this issue, I would also confine my
intervention only to the legal aspects of the issue and leave it to my colleagues, who will speak after me, to deal with the
other aspects. I am going to base my presentation only on the basis of Acts passed by this House and judgments of the
Supreme Court. Some of them have been read by the Leader of the Opposition, and I would like to read them in my own
way. We owe it to those innocent deaths, we owe it to a generation which has come of age, to a child who was born in
1985.

el 1985 3t St acar dar g3 e, et 3AD 39 25 af & We owe it to that generation that the truths about these events should
be told in the manner that it requires to be. I will base my submission on eight questions. First of all ~Why did we or did
this House pass the Bhopal Relief Act which the hon. Leader of the Opposition referred to. Second - Was the litigation
pursued in the United States of America or not? Third —How was the figure of 470 million dollars arrived at? Fourth — Was
Warren Andersen assured a safe passage? Fifth —Why was he bailed out? Sixth —Why was he allowed to leave Bhopal and
India? Seventh —Why was the extradition pursued in the manner that it was? Eighth - why was the criminal charge
mitigated and where does the legal matters which were referred to stand as of today? I will divide my submission into
these parts and I will answer each of these questions.

Mr. Vice-Chairman, Sir, the first question which arises is that why did the Government of India, why did this House enact
the Bhopal Leak Disaster (Processing of Claims) Act, 1985 and why did they frame the accompanying scheme. The hon.
Leader of the Opposition is absolutely correct when she says that there were multiple claims which were being filed in
different courts around the country. The Government in its wisdom at that point in time felt that it would be appropriate to
consolidate all those claims and, I think, that the Statement of Objects and Reasons of the Bill which was enacted into law
unanimously by this House or by this Parliament speaks eloquently of the reasons as to why the Government decided to
pursue that course of action. I would just read out one paragraph of that Statement of Objects and Reasons :

"Government has been anxious to ensure that the interests of victims of the disaster are fully protected and
that the claims for compensation or damages for loss of life or personal injuries or in respect of other matters
arising out of or connected with the disaster are processed speedily, effectively, equitably to the best
advantage of all the claimants.

The legal position has been examined carefully with reference to the laws in the United States of America and
in our country. In the light of the examination it was felt that special provision should be made for processing
the claims. Accordingly, the President promulgated on the 20t day of February, 1985 the Bhopal Gas Leak
Disaster (Processing of Claims) Ordinance to confer powers on the Central Government to represent the
claimants and take all necessary steps for the processing of the claims. The Ordinance also provides for the
appointment of a Commissioner for the welfare of victims."

5 &t YoRICT Yool TSI 8l & [ AB AeTWRR DPRIGR Dol All TS BD IS DIE I DI SISl Al IRPR of A WA $A PIolol Pl Wi o,
31Ol BreI 3 PR fo1e 3R v B1E PIE 3B B SIel DI ACTBRR DI Tollb2 $ilurel 9IS G2RI Yool A8 Aol Blar 3, was the litigation not
pursued in the United States of America? ...(Interruptions) 1 wish the hon. Leader of the Opposition should have been here
to hear the answer. The litigation was pursued. ...(Interruptions) My apologies. ...(Interruptions)

oft arordd Brear (aomslamt): g MU ddl Sft ST 28 &1, dd 3Muot 308 @l o1 Awr?. .. (adear)
oft a1l ferard : sk} Sft 3 3, Rred Srara Sott 3 3R uset A3 A Aol o ... (Raerer)
AN ADGA : PUI DID RISl SBUI DI PR P DEoll & (il UD HIoTot 12 AGIR 3MUoil I DE AD |

....(xaermer)



AN AGA PRI BD 31U 9T UG 3MRI6T BT HIfSTe; BT dletolr 21, v anedt Mt 3 et Addr 8 ... ()

oft af¥et urew (sredcHaTc ud): mmufer Sft, v oft Biforees wsi Alsls ord ) sadft shflz aat st act &t 8, 516 AqIeR 3 of A TANEA 3 o
spedidl Sit &, 331 aal I o= Ade 87

SHRI MANISH TEWARI : Mr. Chairman, Sir, the second question which arises is whether the Government of India pursued
the litigation in the United States of America. @@ $iRd IRPR of a6 ADGAT FRIDI B IGTeIA] 3 ISt 3R IADT AW 3 &l 32 IADT
YaIIUT & 3IMUh AWIe! XA & - I DI Dt v swiic; I will base myself only on the public record in the form of Supreme Court
judgements or the proceedings of this House and it tells a very eloquent story. This is a case 1990(1) Supreme Court Cases
613. The judgement is delivered by the Constitution Bench. It upheld the Bhopal Claims Act which I just referred to.

I will just read two paragraphs of this judgement which will demolish the claim of the Opposition that the matter
was not pursued in the United States of America. I quote :

"It has been stated that within a week after the disaster, many American lawyers, described by some as
'‘ambulance chasers', whose fees were stated to be based on a percentage of the contingency of obtaining
damages or not, flew over to Bhopal and obtained powers of attorney to bring actions against UCC and UCIL.
Some suits were also filed before the District Court of Bhopal by individual claimants against UCC (the
American Company) and the UCIL.

On or about February 6, 1985, all the suits in various U.S. District Courts were consolidated by the Judicial
Panel on Multi-District Litigation and assigned to U.S. District Court, Southern District of New York. Judge
Keenan was at all material times the presiding judge there.

On March 29, 1985, the Act in question was passed. The Act was passed to secure that the claims arising out
of or connected with the Bhopal gas leak disaster were dealt with speedily, effectively and equitably. On April
8, 1985 by virtue of the Act, the Union of India filed a complaint before the U.S. District Court, Southern
District of New York."

IR IRPR ol 3AfAPa Al U2 3PRIPI &I 3icTerd I 3ol bl orR o It further reads:

"On April 16, 1985 at the first pre-trial conference in the consolidated action transferred and assigned to the
U.S. District Court, Southern District, New York, Judge Keenan gave the following directions. "

# IoT SRITT9IGA I SIToll oidl aradr, # sroar U1 usdr § 3l 3 use P At o2ar g It goes on to read:

"On May 12, 1986 an order was passed by Judge Keenan allowing the application of UCC on forum non
conveniens as indicated hereinafter. On May 21, 1986 there was a motion for fairness hearing on behalf of the
private plaintiffs. &€}.. By an order dated May 28, 1986 Judge Keenan declined the motion for a fairness
hearing. The request for fairness hearing was rejected at the instance of Union of India in view of the
meagerness of the amount of proposed settlement.

On July 10, 1986, UCC filed an appeal before the U.S. Court of Appeal for the Second Circuit. It challenged
Union of India being entitled to American mode of discovery, but did not challenge the other two conditions
imposed by Judge Keenan, it is stated. On July 28, 1986 the Union of India field a cross-appeal before the U.S.
Court of Appeal praying that none of the conditions imposed by Judge Keenan should be disturbed. In this
connection it would be pertinent to set out the conditions incorporated in the order of Judge Keenan dated
May 12, 1986 whereby he had dismissed the case before him on the ground of forum non conveniens, as
mentioned before. The conditions were the following."

SAPI AR Jg forerdr 3 b HRA IRPR 3Gl JDGAHI cId2 FRIDT DI AGIeld 3 91 off 3R PRIPI Bl IAGTeId & cAREdl of url b A8
Ao Bgadrel & sigicid 3 dctoll aifde, sAfTE A Bsol arcid 3 fp. .. (=iqerst)

ofiarcl forsrm aragardf @ aen sy st B FAIE 3 dier 3B 2?... (cuaear)

off Frofiy ferardl : 31U do SIIY, As I UM AT ofdl 3Ll AS Deoll JRRR el & [ HRA IRPR WRIDI Bl 3AGTeld i ADGHI of D2
odt o ...(=mema) Yes, this is the way the judicial process works, that is, somebody wins and somebody loses.
...(Interruptions) Mr. Kirti, this is not sports. ...(Interruptions)



SHRI KIRTI AZAD (DARBHANGA): Please do not think that only you are intelligent and nobody else is intelligent.
...(Interruptions)

oft Froliy ferardt & oiar yferust of Jzesll uR 8ft eret b= &) SMIclIkIol oIl 3[cTT A 3 31I? BHCI Dol 3! Al 3| 3oalol D3l b AP DIE
9IRIG AR 3l o 3 MUt adren asar g & how and why did this figure of $ 470 million come about. Was it an out of court
settlement, as is being alleged by the Leader of Opposition (LoP) or was it a court interceded settlement for reasons, which
are most eloquently described by the court itself in its judgement?

I will just read out two paragraphs of this judgement since the LoP had also referred to it. scaiol & curkftell w1 oy e,
Ui Stell di A8 Fsdls off; off 3IR.ut. urod v Siea &) 3D 916 9ff .0, docdian &) off Ioreme Brey A 6 v SI¥eA ol iR off
Jopcacta, 5168 soIdbl IRPR o 2ifderel ey wefiorel oI RR¥A dolrn a1, J sft 3t Fa 3 I & Justice M. N. Venkatachaliah was a
part of the same Bench, which delivered this judgement. Let me just read out some of the relevant paragraphs as to how
and why the court arrived at this conclusion, which is being described by the LoP as an out of the court settlement.

The paragraph 7 of the judgement states that :

"The basic consideration motivating the conclusion of the settlement was the compelling need for urgent
reliefa€|" ...(Interruptions)

SHRI KIRTI AZAD : It was a settlement and not an order....(Interruptions)
SHRI MANISH TEWARI: Yes, I will come to it. The LoP, I will come to it. ...(Interruptions)
It further states that :

"The suffering of the victims has been intense and unrelieved. Thousands of persons who pursued their own
occupations for a humble and honest living have been rendered destitute by this ghastly disaster. Even after
four years of litigation, basic questions of the fundamentals of the law as to liability of the Union Carbide
Corporation and the quantum of damages are yet being debated. These, of course, are important issues,
which need to be decided. But, when thousands of innocent citizens were in near destitute conditions, without
adequate substantial needs of food and medicine and with every coming morrow haunted by the specter of
death and continued agony, it would be heartless abstention, if the possibilities of immediate sources of relief
were not explored. Considerations of excellence and niceties of legal principles were greatly overshadowed by
the pressing problems of very survival for a large number of victims..."

What impelled the Supreme Court to move was the suffering of the people that between 1985 and 1989. at 1985 3 1989
A Sil WIS ¢lIvT AL 918 2, 358 H3MASH oIdl et ey 3 16l Ub a1 Daoll aiedl &..(xademet) I am not yielding. ...(Interruptions)

SHRI KIRTI AZAD : It was a fight for compensation and not for what you are describing. ...(Interruptions)

SHRI MANISH TEWARI: I am not accepting these interruptions, and I will not yield. &€} (Interruptions) Please sit down. It
is not Commonwealth Games. ...(Interruptions)

Fsmmafic wElc @ 1S 9 ordl o 381 3| dad ey ferardt Sft & ard & f¥ors 3 Sioet
...(cIaemar) *

off sroliy feramdt: Jremufer Sft, 3 160 Uz <6 @A oft Daon aEAr & 6 AB BiGRT bt FAdR off)...(=w@emr) I will answer it the way I want
to. ...(Interruptions) 1 will come to that. I am answering that. ...(Interruptions) Jeter &t geran et wfaw,...(=aemer) ¥ 6t ©2
UG Dol Al § b A PRI Bl IRDR off Frror 102 w31s Fwn At ygor bt IPrR Bl Sit cler difisa &, Iorbt Asrrr & o &
em...(=remar) and now Kirti, I will answer your question as to why did the Government agree. I will answer that question
also. I am answering that question, just sit down please. ...(Interruptions) & ®ic w21 g 11ai Geepw 3, ...(Interruptions) Mr.
Chairman, Sir, I cannot reply, I cannot speak if they cannot keep their Members in order. ...(Interruptions)

FHTafer ABIGA & 31U A AS SII5E| DrRIAE 3 ofdl oI 281 3

(Interruptions) €/ *



off 1ol ferars) : Jiensil & GIAST Us @I §) #3 G SR & b & srusft avs A S §)...(aemer) 102 31 FWRI BisRt B IRDR of
HET Y9I Bl ADR B St et WS &, Iorept 2AzA ugarar b e &= emy...(zxaemer) Now, I will come to the question why US $ 470
million. I would request the Leader of the Opposition to restrain her Members. I quote:

"The court asked the learned Counsel to make available particulars of offers and counter-offers made on
previous occasions for a mutual settlement. Learned Counsel for both parties furnished particulars of the
earlier offers made for an overall settlement and what had been considered as a reasonable basis in this
behalf. The progress made by previous negotiations was graphically indicated and these documents form part
of the record. Shri Fali Nariman (who was the hon. Member of the other House) stated that his client (Union
Carbide Corporation) would stand by its earlier offer of US $ 350 million and also submitted that his client had
also offered to pay or add appropriate interest at the rates prevailing in the US to the sum of US $ 350 million
which raised the figure to US $ 426 million. Shri Nariman stated that his client was of the view that the
amount was the highest it could be up to. In regard to this offer of US $ 426 million, learned Attorney-General
submitted that he would not account this offer. He submitted that any sum less than US $ 500 million would
not be reasonable. Learned Counsels for both parties stated that they would leave it to the court to decided
what should be the figure of compensation."

It was not an out of court settlement. It was a settlement which was arrived at in court. ...(Interruptions) Mr. Chairman,
Sir, they do not have the courage to listen; they do not want to hear my answer. ...(Interruptions)

FTafcl AEIG & 31U A9 A6 SIIsY| DRIAE 3 ofdl S 281 3
(Interruptions) €

SHRI MANISH TEWARI: Learned Counsel for both parties stated that they would leave it to the Court to decide what should
be the figure of compensation. The range of choice for the Court in regard to the figure was, therefore, between a
maximum ...(Interruptions) smu eet A AR, A6 St 3 ... (=aawmer)

IreMTufel ABIGA: 9ff AoV ferart & 3retrar fopit I are YiRiifSst 3 o1l Skl
...(cxaener) #

SHRI MANISH TEWARI : Sir, please bring this House to order. The range of choice for the Court in regard to the figure was,

therefore, the maximum of 426 million US dollars offered by Shri Nariman and the minimum of 500 million dollars suggested
by the Learned Attorney General. Ultimately, this figure of 470 million US dollars was arrived at as a result of an
adjudication process by the Supreme Court. The Supreme Court of India applied its mind to the offers and counter offers
and came to the figure of 470 million dollars. It was not an out of the court settlement, as has been alleged by the Leader
of the Opposition.a€| (Interruptions)

SHRIMATI SUSHMA SWARAJ : Was it a judicial verdict?
SHRI MANISH TEWARI : Yes. It was a judicial verdict.

SHRIMATI SUSHMA SWARAJ : It was an order passed on the basis of an out of court settlement. Again you are reading it
like that....(Interruptions)

SHRI MANISH TEWARI : That is your reading of the situation. That is not my reading of the situation. It was not an out of
court settlement. ...(Interruptions)

ofiretl AT TR & As WISHAT AT 3R BRI Welt oR1eel B MU A D2 38 &, T8 WIcil oRIvel D& & [P PR DIS A3 DSl b A5 PA
ot 3 Y 3 Pbgor, Riewpet ordl, Repet aidl| 5P ggel A WSl w1 acble doton agon| wiclt orleret A6 dad 3, ...(Interruptions)

SHRI MANISH TEWARI: This was not an out of court settlement. About 470 million dollars was an adjudicated figure by five
judges of the Constitution Bench of India and I would like to place that on record. The fourth question it 568 s uzerer waar
3BT 3| T AeT BSIAGI DI HIZA DR of AW GAST = o =21 Aw Tyt Ht weriist <t oft? 3pr ften-3ften s 3, Regper odl, wsft o,
R FRPR D [l G3A1aST I A6 a1 o1dl ol &3 8 fcp el UsRA6l Dl AW UGS R JRDR of Dail QBRI o= e 3l 3 $3ADI YA Ser
g oft vA.P. 3w, ARG PWI REU, RA S [ASer ARM ...(xuqemer) ureft ofdr yferust of sft dkm e urefl diel w2 smufer #a Hifstg,
o (ARIIGT) ABRIST BT RPAT HRA B Wivel AGe3t A Icalol 3ol TP 3e3R] I Dl b 3, PR vt 6t PEder! of A us Rwdert 33t
eft, ol a1e Fid] 3 a1 DI off, S AcpIctiol Yerol Fefl BT Doft DIS TIel-Soll o1l o A Sil fieel v ABle! A Y YarR oo S et &, # KA
arrt w8t Zaifyst w2en arar g If at all, assume for the sake of argument, any assurance was given, that assurance does not
exist on the record of the Government of India and to the best of my knowledge, no assurance was ever given by any



responsible functionary of the Government of India. Let this be recorded. Now comes the question, why was Mr. Warren
Anderson granted bail? ...(Interruptions) sma Jforr A &

oft It s (Gviem): 33 Aw VAT suar e o). (aderror)
Jsrmufer sglc & fopft b ara GiifSer 3 ot seeh,
...(cIaemar) *

oft a1ofly forard) © & up-ud P ol 231 §)...(RQEel) 31U 334 Jo15d 3 smuapt aarr & Why was Mr. Warren Anderson bailed out?
When the FIR was registered, rightly or wrongly, Mr. Warren Anderson was not mentioned in that FIR. Then he came
without any assurance of a safe passage of the Government of India. ...(Interruptions) sma Jotor &bt grarar 3= ...(raemer)

Fufer ABIGA & 3T clloT IS |
€| (e

SHRI MANISH TEWARI : When Mr. Anderson came to India he was not a fugitive from the law. He was not named in the
FIR. Mr. Warren Anderson came here. ...(Interruptions)

oft sioTofl erret diser (SisIRyR): AMUfer ABIG, A AT BT Yol 3| 5 AGol P Adclol P ORI IRIel AdTufY ST 3| SId b HGIGLRT AGHT
SISl SURIAA BT & Al & 3IRIol A BJE D2 AD 3| clicbol ASI AGIGRI AGRI ferart Sit G2 AroI6HRI AR Bl ool B ORI suGer § 38
3| 3y doot b R Ba ADd 3| $A YPR AS 3RIel 32 Agel DI FRiict & fAudla 3, us sprifga s 3...(=aer)

SHRI MANISH TEWARI : Mr. Chairman, Sir, if I have said anything which has even remotely assaulted the dignity of this
House, I offer my unqualified apology.

9f} JieToll cIieT el & HAeTotRT AGIA Acal bt IRIeT B Racs &2 33 8

AN ABIGA = 3 ATGIGHIRI AGIA ol SV IR P2 ORM &

SHRI MANISH TEWARI : When Mr. Warren Anderson came to India he was not a fugitive by law. The FIR which was
registered was under Section 304A of the Indian Penal Code which was a bailable offence. He was arrested; he was
granted bail. If after that he decides to skip bail, the CEO of a company decides to skip bail, who is responsible? Is the
Government of India responsible? It is for the court to impose conditions. st JIsT 331 @ 2 fp 3A s=a A T Siwor fGa?
Whenever there is a criminal case which is lodged against anybody and the person is arrested, what happens? He secures
bail. When bail is secured, bail conditions are imposed like you surrender your passport, you will not leave the municipal
limits of Bhopal, you will not leave the municipal limits of this country, etc. Government of India only comes into action to
implement those bail conditions. If the court does not impose bail conditions, who is responsible? Is Government of India
responsible? Is the Government sitting at the Centre responsible? This is a wild allegation which is being made repeatedly.

I will now tell you why Warren Anderson was not extradited.

off BHIfet amsirG (G2eiem): Jemufer Sft, 3T USe Sifw Sifse 3

mafer #ABIGA + 353 formT & sicsia?

off hifet arreirG & AUl ASIGR, IPI3 BaAIS STBIST BT IURNT f35el SR 3iiT ATeTolleI AGRT BIHA DI BRichs b2 33 3,
Feufel ARG & 3 AfSY| A dId 2 3 31 SIREH 3 31T 31RT6l S[BUl HIfSRY,

oft srchiy forarsh: Jremufer ABGw, uIfckmdic 3 v Jrarar @t w6t saren e sem; Why was Warren Anderson's extradition proceedings

not pursued? & 31 S Sot arsdr . There is a legal opinion by the then Attorney-General Mr. Soli Sorabjee, on the 11 th
of July 1998 and I would like to read it out in full.

After that, I would also read the opinion given by the then Law Minister in 2001, who is the Leader of Opposition in the
other House, Shri Arun Jaitley. I would read both of them out and please do not interrupt, listen to it patiently. The
Government of India is seeking — this is Mr. Soli Sorabjee, the then Attorney General in 1998 — extradition of Warren
Anderson on the ground he should stand trial in India under Sections 304, 326, 324 and 429 (sections related to culpable
homicide not amounting to murder,



voluntary causing grievous injury/injury resulting in death, maiming of cattle, etc.) and potentially Section 304-A (death due
to rash and negligent act) read with section 35 of the Indian Penal Code.

The Madhya Pradesh High Court had confirmed the order of the Additional District Judge, Bhopal dated 08.04.1993 by which
he framed charges against the accused (company officials of UCIL) under Sections 304(II), 326, 324, and 429 read with
Section 35 of the IPC. The accused (Keshub Mahindra and V.P. Gokhale and others) approached the Supreme Court against

the order. In its judgement known as the "Keshub Mahindra Vs. Union of India" case, the Supreme Court quashed the
charges under Sections 304(1I), 326, 324, and 429 read with Section 35 of the IPC. It held that the material on record could
only sustain a prima facie case under Section 304 A which penalises the causing of death by rash and negligent acts.

The same reasoning would apply to Warren Anderson also. In these circumstances, the request for extradition of Anderson
would have to be limited to Section 304A of IPC.

The extraction treaty between USA and India covers the offence of death due to rash and negligent act under its offence of
manslaughter referred in Article 3. The CBI is of the view that with the available evidence, Anderson would be extraditable
under the treaty with the USA. However, in the legal proceedings initiated - this is Mr. Soli Sorabjee, Mr. Chairman, Sir — by

the Government of India to fix civil liability of the UCC in USA for its role in the disaster, the Court of Appeals had turned

down the India's argument that UCC can be sued in the United States.

The standard of proof in a criminal case would be higher than in a civil case. The evidence should be to the effect that Mr.
Anderson had knowledge of the design defects in the plant and violation of safety precautions. If strict proof is, in fact, a
requirement of American law for purposes of determining whether there is probable cause to believe that Warren Anderson
was in any way responsible for the disaster, in my view, the evidence obtained by the CBI so far would not meet such a
high standard of proof.

To a specific question that whether evidence submitted by the CBI is adequate to establish a prima facie case against
Warren Anderson under the Indo-US extradition treaty, Shri Soli Sorabjee (then Attorney General) replied,

"Prime facie, in my view, the evidence so far collected does not appear to be sufficient at that time." This was the
view of their Attorney General.

Now, I will read to you what their then Law Minister, the Leader of Opposition in the Upper House, in his capacity as the
then Law Minister on 25.09.2001 said,

"The Supreme Court in its judgement known as the "Keshub Mahindra Vs. Union of India" case, held that the accused
in the Bhopal Gas Tragedy cannot be charged for offence under Section 304 but prima facie appear to be guilty of
rash and negligent act not amounting to culpable homicide. Therefore, any request for extradition of Anderson would
have to be limited to causing death by rash and negligent act."”

This is what Mr. Arun Jaitley said —

"The Bhopal plan had some design defects and there was negligence in taking safety precautions. The design was
supplied by the parent company. An inspection by engineers of the parent company pointed out a number of
deficiencies in safety precautions. MIC gas was stored in violation of safety norms. When the leakage was detected,
the factory staff failed to rectify the defect and stop further leakage. They also failed to warn the public which would
have saved many lives."

g Yool aret 3, this is Mr. Arun Jaitley saying —

"It is not the case that Warren Anderson committed any act - - that led to the direct result of the leakage of gas and
consequent loss of lives and injuries."

I will read out further:

"There is no evidence that he had knowledge of design defects and violation of safety norms and yet, he failed
to take remedial measures."

...(Interruptions) Please hear me out. He said: ...(Interruptions)



Jeafel ABNGA & 31T 3MRTel SBUI DIy,
oft Freity ferardt & s1mu Jotal Dt grarAr MAAW,

"His knowledge has been presumed as Chairman of the parent company; there is no evidence either to show
that the parent company exercised control over the day-to-day operations of the running of the plan. In view of
the above, our extradition case appears to be weak. "

315 Sieed! Sft, St acopretlol 91 P wIolet #id 9,...(R@eer) Ierdhl NfUforme # ue D2 Aol 23 G)... (AdEeT)

JAIUICT HBIGR, AT U Aol USIAGl 312 AlGAYSIol 9 Pl etoll Dl a1 3 IA Jeloll Dl AT AleII § 312 PR ABAYciol IR it 1
sirdeparct e, 3t ot aretr e A & $eTur B olI3ll DI SMAdaIc! o 32 HIolur bt A2DPIR DI SADAIc] el ... Udeiol )

AN ABIGA: PUI B2 3RIGI 3BUl HIRR,

offt arofiey ferarst : PR fawer forer wot A UsKl veb €12 3ol fivarer 3 stics ferm dier, It would have been allright. ...(Interruptions)
off A1 Ris Arca & AN ABNGRI, T UH-UD HcT UDH-UD HIGIGIRI AGRI DI eIdIEs], TRII VAT A6 AGICT 37... (RISl

oft srofiy ferarst @ AetrREt Ris Sil, 80 wafl-pelt dierd 3,

JHTUf ABIGA: 3ofl uIct B IR DI $31ATT D2 ADA 3

SHRI MANISH TEWARI: I will come to the next question which has been raised that why were the charges which were
framed under culpable

homicide not amounting to murder diluted to section 304 (A) causing death by a rash and negligent act. sawor o1&l fen, e
DI 6t Srordic 1996 3 o ...(=@emer) & 33 uson arsar g Unlike some people in the Opposition, I still have respect for the
institutions in this country. a spft sft Jizensii &t ssora war g, sAfIE Jo1 Aemsll of Sl o &, 33 # MUD! U B2 Jolloll ABAT G|
1996 ot Sretdic of, foRIor 331 SRIRIE b=, die 2 ds St sEact 6l Sewic oft, SR sBadt sibel ordl IS &, IoIh ATel UD GeIRmedter 3ii
off d6 &) 3o8iol Sl wal, i 3A UG D Ielloll el & -

"Before any charge under section 304 (2) can be framed, the material on record must at least prima facie
show that the accused is guilty of culpable homicide and the act allegedly committed by him must amount to
culpable homicide. In view of section 299 IPC, the material relied upon by the prosecution for framing a charge
under section 304 (2) must at least prima facie indicate that the accused has done any act that had caused
death with at least such a knowledge that he was, by such act, likely to cause death. The entire material that
the prosecution relied upon before the trial court for framing the charges, cannot support such a charge unless
it indicates prima facie on the fateful night when the plant was run at Bhopal, it was run by the accused
concerned with the knowledge that such running of the plant was likely to cause death of human beings. Mere
act of running a plant as per the permission granted by the authorities would not be a criminal act even
assuming that it was a defective plant and it was dealing with very toxic and hazardous substance like MIC,
the mere act of storing such a material by the accused in the tank, could not even prima facie suggest that the
accused concerned thereby had knowledge that they were likely to cause death of human beings; in fairness
to the prosecution, it was not suggested and could not be suggested that the accused had an intention to kill
any human being while operating the plant."

14.00 hrs.
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JIGRICT ATed Pl IRPR 31 32 3AD UG B: AT dAD oIl MPR Wl ail odl so8lol 3 W Pey-fudiorer wrser feper ? Why was this
judgement not challenged by them? For long six years they kept quiet. This is criminal negligence. For eight years they sat
on this judgement. Yes, it took the UPA Government, probably prompted by a trial court order, to review it because of a
national outrage. I concede that, but that does not absolve them of the fact that they slept for eight years. sie et ao sm
$3 SISl DI TId2 AT 3B 3R B: AT ad 3Mubl FDR 28 3ulaz 3, F us wson arsar & 5 What is the status of the case? The GoM



has met. A curative review petition has been filed. In the High Court a revision application has been filed. In the trial court,
the Government has gone with a request to correct the errors which have occurred in this judgement with regard to the
imposing of sentences.

14.01 hrs (Shri Arjun Charan Sethi /in the Chair)
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1 IIDR of Pal; AT bl ITPR ol Bal, dal D AU DI Dal b SADI DIS el JDI ofdl oM, MU Rioar AA B A seR-3R Dl a1 oIt
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TR 1 312 AP U= I fopenn? St ucdia 3ol oier &1, I Broidl fbeofl sft wa 38, 3mu aft situret 9 32 &, 310 A4 Sirerd & 6 izt gome clsit
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Bfdore sicf o1t &t o1dl 8, ciftpor smuhl RFdeRt Tordl 3 3Mu U6l W 956 A Al 3, <Ifdper 3Muh! 91cT &t &I of el ...(@eer) i, 3@ Al
3 BRICT Ficfl BY oRY 3| 3 YT B DIel BT B2 57 ...(Aaemer)

off oRg AGa : AN AL, Asi W el Rifore? &l o1dl, 3¢ Bl Piforee? ot ordl I &) qrict Aus &, ordl A dl gL fiforeez &) s68 amu
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...(caemer) cia A a0l oft eitsT wgd fopen 3 ... (aeer) Sit 9312 &R 3, adt 9R1R 3o1dT 3| SIRRIVRAE Sft, 3 SMUY Baall arsd! |
...(caEner)

MR. CHAIRMAN : Shri Sharad Yaday, it is the collective responsibility. Some hon. Ministers are present here. The Minister
concerned will be coming. Please take your seat.
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MR. CHAIRMAN: Dr. Rajan Sushant, as per parliamentary etiquettes you should not cross and stand before the hon.
Member who is speaking. Please remember this.
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SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, before I begin my speech, I just want to make a little request. My track
record will speak for itself, the bell goes and I sit; I am one of those disciplined Members, who has never breached the bell.
I breach you to give me a little more time today because this is an issue of such seminal importance and I have some
observations and suggestions, which I think, the House might find enlightening. So, give me a little more time. The Biju
Janta Dal has enough MPs, I think, in this House is to warrant a little more time.

MR. CHAIRMAN : Hon. Member, I am sorry. There are so many speakers to speak on this subject. So, please confine
yourself to the time allotted to your party.

SHRI PINAKI MISRA : Mr. Chairman, in 26 years, since the night of 2" and 3 of December, 1984, I think this must be the
26t time that this august House is debating or discussing the Bhopal gas tragedy. It has gone on to become an annual

ritual. Every year, this happens around December 2"d and 3" because the Parliament is always in Winter Session during
this period. Therefore, there is a ritualistic outpouring of sorrow; there is a ritualistic outpouring of anguish; there is a
ritualistic outpouring of what has not been done. It is like a collective lament that has gone on in this House.

Sir, today we meet yet again to discuss this issue because of an immediate provocation, which is that a judgment has
come after almost 25 years by which three people have been indicted and sentenced to two years, which everybody has
found appalling; that for the death of 16,000 people, how can you have a two year sentence. That is the provocation for
this House discussing this issue today.

Along with that, there is also an issue of the woeful compensation package, which I have heard, being discussed in the
House. There is the toxicity aspect which continues to obtain in Bhopal, which continues to poison the air, the water and



the soil there, and which continues to plague generation after generation.

Sir, there were stirring speeches by Shrimati Sushmaji and from the Congress Benches, by Shri Manish Tewari. I cannot
match their stirring rhetoric. But I would confine myself to facts, which is what I am trained to follow. The Leader of the
Opposition mentioned the United States of America; the Leader of the Opposition mentioned the 20 billion compensation
that has been set apart at the instructions of the President of the United States, by the British Petroleum for the oil leak,
which has taken place recently in America. I would like to inform the House that America is the only country in the world
that has an income tax on global income. Everywhere else, there is tax on income in the country of business. They place a
very high premium on their passport; they place a very high premium on the US citizenship; and which is why no matter
where you may earn in the world, you have to pay income tax in America. No other country has this. The American
Secretary of Treasury was asked: "Why is this so? This is a very incongruous practice and it amounts to double taxation of
income."

15.00 hrs.

He said it is because we have placed a very, very heavy premium on our passport. Anywhere in the world if there is an
American in trouble, a US citizen is in troublea€”it could be the jungles of Colombia, it could be the Himalayas in Nepal, it
could be the Tehran hostage crisis in the American Embassya€”the American Department, the US Government will move
every sinew, will make every effort to ensure that, that the US citizen is bailed out of his jeopardy. That is the high price
that the Americans have placed on human life there.

What is the price we, as an Indian State, have placed on our citizens here? That is the seminal question that this House
has to ask itself.

15.01 hrs (Shri Francisco Cosme Sardinha /n the Chair)

Mr. Chairman, I am reminded of the fact that one month before this horrible tragedy took place in Bhopal I look to
the left for this and I do not wish to be partisan-- roughly 15,000 to 25,000 Indian citizens, Sikhs, were massacred on the
streets of India. People say it was State sponsored. People say the State turned a blind eye. I am not here to pass
judgement. That is a fact. Therefore, human life was very cheap on the streets of India during those three or four day in
Oct-Nov., 1984.

Now I look to my right. In 2002, again thousands of people were massacred in Gujarat. People say it was an act of
State carnage. Some people say it was an act of State omission. I do not wish to make any statement on this in terms of a
value judgement. Once again we have found that human life was cheap. From 1984 to 2010, today, human life continues to
be cheap in India.

All our laws, whether it is rail accident compensation, whether it is road accident compensation, look at the way
these are measured. Can you measure these in terms of the movie Erin Brockovich, which, I think, most of us are guided by
where billions of dollars were paid by the American companies in the event of any man made disaster that they were
responsible for? That does not obtain in India because our law of Torts unfortunately, Mr. Chairman, is extremely weak and
that is the context I think in which the 4.70 million dollars, which was decided by the Supreme Court in 1989, was found to
be perhaps, adequate for the compensation to be paid to those victims.

The tragedy is, the then Government of India did it. Within six months, there was another Government in power. The
Congress was in Opposition. There was another Government where my friends from the right were supporting that
Government. That Government did not lift a little finger to revisit that issue then. I come back to the fact that every political
party of major hue has been in power in this country since 1984, since this unfortunate disaster took place.

Why are we in 2010, today, making a laughing stock of ourselves in the international comity of nations by trying to
reopen a settlement arrived at in 1989? Do we think it is possible? It is legally not permissible. I am saying so on the floor
of this House. It is not permissible to revisit an agreement which had been reached in 1989. It is not possible today to file a
curative petition. The Government may have filed a curative petition. It will be laughed out of court. Internationally, we will
be a laughing stock if after 14 years from 1996 to 2010, the Supreme Court today reviews its own judgement, which it
passed in 1996. Mr. Chairman, we will be a laughing stock.



Now, Mr. Chairman, therefore, I say with great respect we have to today decide in this House henceforth whether
we are going to place a larger premium on the life of Indian citizens in our country. The Indian State has to do something
about it. This Parliament has to do something about it.

The second issue is toxicity. Now, I was really appalled, I was saddened by what Sushma Ji said today. Today, we
pride ourselves on being a nuclear State. We want to sit at the nuclear high table, Mr. Chairman. We are nodding terms
with the big five. The Leader of the Opposition here says that we are not able to take care of some toxic waste here which,
by the highest possible account, is going to take about Rs.10,000 crore, about two billion dollars to clean up.

The Leader of the Opposition says that we must beg the Americans, because they have the incinerators and we do
not have the incinerators in India, for this toxic waste to be shipped back there. Is this the India that we talk about, which
has arrived on the international high table? I am appalled that the Leader of the Opposition had to make this suggestion
today.

Again, I am appalled that successive Governments for the last 26 years have allowed this toxic waste to lie there.
Eminent industrialists in this country have personally offered to clean it up. I know for a fact that Ratan Tata has made bold
in public to say that Tatas would pay for it, please allow us to do it. At least, let some Government get up and say, you do
it; you have the money; you have the philanthropy; and you please do it.

Why does some Government not get up and say that at least? Yet another GoM has been established now. This must

be the 50t GoM that we know of in the last six years. Like the 49 before this, nothing will come out of this new GoM either
unless there are some constructive suggestions that are placed on board.

Mr. Chairman, I will not take much time — you are looking at me. I know that I am not wasting the time of this House. On
the quantum of punishment, let me put it straightway that this is a laughing matter whether Shri Rajiv Gandhi knew it.
Frankly, within a month of his mother's death Shri Rajiv Gandhi was too shocked at that point of time to be Machiavellian
enough to send somebody away to any part of the world. Most of the Congress Party members in any case hate Shri Arjun
Singh. So, all the blame has been put on him now.

All T wish to say in this regard is that I do not think extradition of Mr. Warren Anderson from day one was ever a
serious option. Shrimati Sushma Swaraj was right in one thing that like Mr. Ottavio Quottrochi, Mr. Warren Anderson, both
the extradition attempts were from day one never destined to succeed. Therefore, what is the point today in our lamenting
and saying let us ask President Obama to send Mr. Warren Anderson back? Is this how the rule of law obtains? Is this how
the rule of law is supposed to obtain? Is this how you are supposed to ask Heads of States who are on goodwill missions
that they send back a 85 year old man to face trial here? This is not the way things should be done now, if this GoM is to be
a serious GoM.

There is no shortage of funds. Shrimati Sushma Swaraj is wrong when she asks whether money grows on trees.
There is enough money here. We do not have to go back and cry before Dow chemicals that we do not have three billion,
four billion, seven billion, ten billion dollars — whatever it will cost — in order to ensure that people who have suffered for
generations have to be given rehabilitation. We do not need to beg before anybody. I think the time has come for India to
stand proud, stand bold. Yes, mistakes have been made. But mistakes have been made across all political shades in this
House. Let him cast the first stone who has not sinned.

Shri Manish Tewari is right that in 1998, 1999. 2000. 2001, repeatedly with my friends on the right, their Law Minister
and the Attorney-General have opined exactly what the earlier Law Minister and the Attorney-General have opined. The law
does not change because political parties change in power. The law remains the same. Therefore, you will find Attorney-
Generals there, Attorney-Generals here, Law Ministers there, Law Ministers here have to abide by the law. They have all
said the same thing. So, let us not make a laughing stock of ourselves. Let us shear the rhetoric off. I beseech the House
that let there be no more rhetoric. Let us actually sit down and apply our minds and decide what can be done for those
miserable people.

Mr. Chairman, with great respect I say this. I do not know whether the nation and all political parties have been
inefficient, have been apathetic and whether there has been a lack of political leadership. I leave it for this House to judge,
for the nation to judge.



SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, with pain and anguish I rise to articulate my views and the views of
my Party, the Communist Party of India with regard to the gas tragedy in Bhopal.

A diabolic industrial disaster occurred on December 23, 1984. What was the actual figure of death and how many people
have been affected by the disaster; is very difficult to say. It has not yet been ascertained. Different Government agencies,
administrations are giving different figures. Some independent agency has already reviewed it. According to their opinion,
more than 20,000 people died and not less than half a million people have been affected. What was the gravity of the
disaster is known to everybody. It was a national shock.

Sir, I am not going into the details of all the incidents that had occurred at that time. But my point is that the GoM was
constituted and it was the expectation of the people that the GoM would take some immediate and important decisions,
and respond to the problems and address the problems in the prevailing situation. But I deplore the recommendations
made by the GoM headed by hon. Home Minister, Shri P. Chidambaram.

What has been said with regard to compensation and rehabilitation of the Bhopal gas tragedy victims is miserable and it
would not address the problem. What is said? What was the recommendation in this regard? According to the GoM
recommendations, less than 10 per cent of the total victims' count of 5,72,241 would be eligible for compensation. Those
who are eligible include 5,295 cases of death for Rs. 10 lakh compensation, 3,199 cases of permanent disability for Rs. 5
lakh compensation, 33,672 cases of temporarily injured for Rs. 3 lakh compensation and 42 cases of simple injuries for Rs.
1 lakh compensation. This does not even meet the immediate expectations of the victims or their families.

Not only that, when was the GoM constituted? The GoM was constituted immediately after the verdict was delivered by the
Bhopal court. What has been stated in the verdict has been mentioned by several previous speakers. But I must say that it
was a travesty of justice and mockery of investigation and trial in case of that diabolic industrial disaster.

The GoM did not even raise the issue of how the CBI acted in such an incompetent manner and how the charges have been
diluted. They have not even charged them under section 302 of IPC. Who is responsible for that? Is it not our expectation
that the GoM will touch this point also? Nothing is said about how these charges have been diluted. They have deliberately
skipped the issue of who allowed safe passage to Warren Anderson of Union Carbide Corporation. The whole nation is
pondering over it. This is not a simple matter. This is a matter of national concern, but the GoM did not even touch upon it.
They just skipped this issue deliberately. So, it is very regrettable and I am very sorry for that.

Finally, what was the recommendation of the GoM? They have recommended spending money from the Public Exchequer to
address the issue of toxic contamination. The money of Public Exchequer is the money of the tax-payers. It is the money of
the people as a whole. How can Public Exchequer be used for compensation?

It is not Anderson and it is not the culprits; but it is our exchequer that had to pay the compensation in this regard.
This is @ matter of dissatisfaction, and a matter of anguish.

Why did the Government of India wait for so long, that is, till the Bhopal judgement? Why did they wait for so long? It may
be attributed to signal to the US investors and the USA with whom the UPA-II is going to build a strategic relationship. This
might be the main cause for the delay.

We have been discussing this matter in the backdrop of the Nuclear Liabilities Bill. So, I think that it would be very serious,
and it will be very injurious and harmful to our country if we deal with this subject in this manner. Hence, my complaint /
charge against this GoM.

What would be the solution to it? The solution to this problem cannot be made by one Party or the Government of the day
or only by the Opposition. Therefore, my Party urges upon this Union Government to convene an all-Party meeting in this
regard to solve / sort out / tackle this matter. This is a National issue, and this is not a very simple issue. All the people of
our country are thinking over it as our prestige and dignity is related to it. More than 20,000 people have been killed, but
the punishment awarded to them is nothing. It is @ mockery. Therefore, seriousness is required in it. I think that the hon.
Home Minister will address not only the anxiety of all the Members in this House, but will also convince the nation that he is
very serious; he is bold enough; and he is willing to stand to the occasion and will not succumb to the pressure of the USA
or is not to please the US investors.

With these words, I express my views.

*SHRI SHER SINGH GHUBAYA (FEROZEPUR) : Hon'ble Chairman, sir, I thank you for allowing me to participate in the



debate on an issue of seminal importance — the Bhopal Gas Tragedy of December, 1984. Sir, the year 1984 was a year full
of cataclysmic events. It was a tragic year. Successive generations have been affected by the fallout of these tragedies.

Sir, in June 1984, the holiest shrine of Sikhs, the Golden Temple was attacked. It was a Himalayan blunder committed by
the then Government. The Golden Temple is the Mecca of Sikhs. Operation Bluestar scarred the hearts and minds of the
Sikhs forever. In November 1984, Smt. Indira Gandhi was assassinated. And then, thousands of innocent Sikhs were
butchered in cold blood throughout India for several days. It was followed by the worst industrial accident in the history of
the world — the leakage of the lethal Methyl Isocyanate gas from the Union Carbide Pesticide Plant in Bhopal in the night of
December 2-3, 1984. Over 20,000 people lost their lives in this catastrophe and lakhs of people were injured due to the ill-
effects of this toxic gas. Those who survived were condemned to a life of living-death. They were maimed and handicapped
for life. Children born after this incident had congenital diseases. Hence, 1984 was a black year in the history of the country.

Sir, what is more tragic is the fact that the Government of the day failed to rise to the occasion. It miserably failed to
provide any relief or succour to the gas-victims. Instead of coming to the aid of the hapless victims, the Government
reached an out-of-court settlement with the Union Carbide company. The people of Bhopal had great hopes that the
Government would provide justice to them and bring the perpetrators of this crime to book. They had reposed their faith in
their elected representatives. But, the Government of the day dashed all their hopes to ground. Injustice was done to the
hapless victims. A paltry sum was agreed upon by the Government as compensation for the gas-victims.

* English translation of the Speech originally delivered in Punjabi.

Sir, lakhs of people had lodged criminal cases against the Union Carbide accusing the company of manslaughter and
culpable homicide. But, with one stroke of the pen, the Government of the day snatched away their hopes of ever getting
justice or bringing the guilty to book. Claims for compensation worth thousands of crores had been filed by the hapless
victims of this gas-tragedy against the Union Carbide company. However the Government settled for a measly amount of
615 crores only as compensation to the gas-victims. This paltry sum was an insult to the sacred memory of gas-victims. 25
years have passed and much water has flown down the Games. But, even this paltry compensation has not reached the
genuine victims. Those responsible are roaming scot-free. Those at the helm of affairs all these years have cheated the
victims. The victims have been left in the lurch. The Government should have put a heavy premium on the lives of our
citizens who had suffered in this horrible tragedy. Instead, there was a sell-out. Thus, the Government abdicated all its
responsibility.

Sir, this was a tragedy of immense proportion. The Union Carbide Chief was responsible for the lack of safeguards at the
Bhopal Plant of Union Carbide. Instead of putting him behind bars, Anderson was granted a safe passage out of the
country. He was allowed to flee from the country. It was a treacherous act on the part of the Government.

Sir, after the assassination of Smt. Indira Gandhi, thousands of Punjabis and Sikhs were massacred throughout the country.

It was a blot on the secular credentials of the country. Sikhs were butchered in cold blood. Tyres were put around their
neck and they were burnt alive. Petrol was put in their mouth and they were set on fire. It was a barbaric genocide of
Sikhs. However, the culprits have not yet been brought to book. 25 years have passed but the victims of anti-Sikh riots are
still crying out for justice. In this august House too, members expressed their protest on this sensitive issue. However, the
Government connived with the CBI and gave the guilty a clean chit. Those who were culprits were granted 'Z' security and
other facilities were lavished on them. These criminals are leading a life of comfort and affluence.

Sir, there was a time when India was considered a 'Golden Bird'. However, today the country finds itself in a sorry state,
courtesy the Government. People, who are responsible for killings, are roaming scot-free. It is a travesty of justice. It is a
mockery of the rule of law.

Sir, at the time of Operation Bluestar, a large number of Sikhs protested against the Government and went into self-exile

out of disenchantment with the wrong policies of the then Government. The names of these Sikhs were put in a Black List.
The Government refuses to scrap this Black List. These Sikhs cannot come back to their own country. These people have
been dubbed anti-nationals. However, the fact is that they were merely protesting because their religious feelings had been
hurt. The Government had brought tanks inside the Golden Temple. Naturally, the Sikhs were enraged. Sir, I urge upon the
Government to scarp this Black List immediately and allow these Sikhs to come back to their own country with honour and
dignity.

Sir, the Government should also provide a handsome amount as compensation to the victims of Bhopal Gas Tragedy.
Anderson should be extradited and stringent punishment should be meted out to him for his acts of omission and
commission.



Sir, I have another apprehension. The Government wants to set-up N-power plants in the name of development. However,
it is a double-edged sword that cuts both ways. What will happen if there is a nuclear mishap in such a N-power plant? It
can be catastrophic.

MR. CHAIRMAN : Please wind up.

SHRI SHER SINGH GHUBAYA : The Government must take adequate safeguards if it intends to pursue its present policies.
Otherwise, generations to come will suffer irreparable damage.

In the end, I urge upon the Government to bring to book the culprits of Bhopal Gas Tragedy. It is a festering wound that
time has failed to heal. Also, those who were involved in the gruesome anti-Sikh riots of 1984 should be given exemplary
punishment.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, this House in the past witnessed a number of debates on this
issue. Today we are discussing the Bhopal Gas Tragedy on a different context. In the past, we had discussed on this at
length when there was a settlement, when there was disaster in 1984 when after the elections, the Government came to

power in the Eighth Lok Sabha. Today we are discussing when there was an outrage throughout the country when on 7th
July, the Bhopal Court gave a judgment. It was the mockery of the judgment and lakhs and lakhs of gas victims are yet to
get justice.

This was the biggest industrial accident which had ever happened in our country. The entire episode of how Bhopal gas
accident was handled shows the connivance of successive Governments with American multinationals in deflating their
culpability.

Culpability was established by a Committee that was constituted by the Government of India just after this disaster
under the Chairmanship of the then Director-General of CSIR Mr. Varadarajan. This Committee went into the accident in-
depth and established the culpability, giving reasons why that accident took place and what the defects were and whether
the safety rules were properly observed or not. We were surprised when in 1996 Supreme Court gave judgment that they
changed the Section from 304 to 308 by diluting the culpability of the accident.

Union Carbide Corporation is a subsidiary company which was set up in Bhopal. Six months before the 2" of December
when this disaster took place, the Safety Audit Committee undertook a study of the safety aspect of the Bhopal Unit of the
Union Carbide Corporation. That Committee also found out the defects in the unit and suggested some remedial measures.
During the six months before this accident took place, there were a number of accidents and even workers died. But the
company did not take any care to rectify the defects. It was not that it happened suddenly. Why were safety measures not
undertaken by the company? We were the safety norms violated?

The poisonous gas was emitted by one of the tanks which had more than 40 tonnes of MIC stored in it. Because of that
poisonous gas, 2500 people in and around the UCC unit in Bhopal died. Those were slum areas. Poor people were living
there nearer to the unit. More than five lakh people were exposed to the poisonous gas. Immediately 2500 people died and
in subsequent years, the figure of dead crossed 22,000.

The Chief Executive Officer of the company Mr. Warren Anderson came to the country. Before he came here, an
undertaking was given by the Government of India that Mr. Anderson would be given a safe passage.

He came; he was arrested. Immediately he was released. Not only released, he was brought to Delhi; he was accompanied
by two officers of the State Government. He went back to New York. He is the main culprit. When he was arrested, why
was he released? He had not even applied bail. He was sent to Delhi by Government aircraft; and then, to New York.

Congress Party was in power. Without the knowledge of the Prime Minister of the country, how could a Chief Minister of a
State take such a decision? Has it been done at the behest of the Prime Minister of India? Was there any agreement with
the President of America that Mr. Anderson could come, and then, he would be given a safe passage? Why has this
happened? During these 26 years, no attempt has been made to bring him back here to stand trial. We have Extradition
Treaty agreement with the USA. But there has not been any attempt to extradite Mr. Anderson and to bring him back. He is

the main person responsible for mass slaughter of the people that happened in 2"d December, 1984.



We have seen the statement of the Joint Director of the CBI. CBI undertook the investigation. But I have seen the
statement of Joint Director, B.B. Lal to know as to what he has stated. He has stated that instructions came from Delhi,
from the Central Government that CBI should not seriously try for extradition of Mr. Warren Anderson. I would like to know
from the Government this. Initially, the Government of India claimed three billion dollars as compensation. There was a
settlement between the Government of India and UCC. That was an out of court settlement. By out of court settlement, the
claim of three billion dollars, which was made by the Government of India, came down to 450 million dollars, that means,
Rs.713 crore. That was finally settled with UCC. With this amount, the families of deceased received only Rs.12,000 to
Rs.15,000 each.

Why did the Government of India during this period of 26 years not seriously try when the Supreme Court of India
diluted the seriousness of the case and changed the section from 304 IPC to 304 (a) IPC? The Government of India did not
seriously contest and challenge this and accepted the judgement of the Supreme Court. During this period, they had not
seriously pursued the case. The family of the victims continued to suffer. Even during these days, those who were born,
were born with blindness and other defects or diseases; they were found among the people of that area. You can find the
difference in attitude.

The CBI wanted to visit their plant in USA. In West Virginia, they have a unit; the CBI wanted to visit that unit; but they
were not permitted. They wanted to see the difference between their unit in West Virginia and the unit in Bhopal. But they
were not allowed to visit. You can find the double standard being followed by this company.

Now, Dow Chemicals has purchased the UCC. The responsibility of cleaning that area and disposing or removing the
poisonous waste materials which were dumped in Bhopal in the campus of UCC is the responsibility of the Dow Chemicals
since it has now been taken over by them.

But we do not find that action. A Group of Ministers was constituted, but they took ten days to finalize the report. It made
certain recommendations; it had enhanced the compensation amount; it had recommended that a further compensation of
Rs.1500 crore be sanctioned by the Government of India. Why should the Government of India pay this money? This is
people's money. Why should UCC or the Dow Chemicals not be asked to pay more compensation? It is because the money
which was originally claimed by the Government of India in 1986 was 3 billion dollars; and why was that amount reduced to
just Rs.713 crore? The Government of India has decided to take necessary steps to seek extradition of accused no.1.

MR. CHAIRMAN : Please conclude.

SHRI BASU DEB ACHARIA : When the Government of India considers accused no.1 as Warren Anderson, it has decided to
start and try to seek extradition of accused no.1. We are developing strategic relations with the USA, in different spheres.
Our Prime Minister has visited the USA. Many Ministers are holding meetings with their counterparts in the USA.

Has the Government of India till date taken up with the Government of United States of America the extradition of Warren
Anderson? During these 26 years people are suffering from various ailments and diseases and they will continue to suffer.
The ground water in the entire area within the five kms. radius in Bhopal has been contaminated. How can the area be
developed? How can the people who have been exposed to poisonous gas be treated properly? No proper treatment has
been given to them. There is a need to provide more funds....(Interruptions) The UCC, now Dow Chemicals should also be
prosecuted and should be forced to full cost for all remedial measures like, re-examination of categorisation of deaths and
injuries while treating the current additional compensation offered as interim relief....(Interruptions)

MR. CHAIRMAN : Next speaker is, Shri Joshi.

SHRI BASU DEB ACHARIA : We demand to set up a proper medical infrastructure for Bhopal victims and make available the
required medicines; take up the issue of UCC's liabilities both criminal and civil and exhibiting Letter Regoratory which has
not been done.

The entire Opposition demanded that Civil Nuclear Liability Bill, with the experience that we have with the UCC, a
multinational company of the United States of America, be enacted. USA is now putting pressure to enact a legislation in
regard to Civil Nuclear Liability.

MR. CHAIRMAN: You have made your point.
SHRI BASU DEB ACHARIA: The Bill is before the House....(Interruptions)

MR. CHAIRMAN: Please sit down.



SHRI BASU DEB ACHARIA : The amount which is there in the Bill is much less than what has been paid....(Interruptions)
MR. CHAIRMAN: Before I say 'nothing will go on record', please sit down.
SHRI BASU DEB ACHARIA : I am concluding, Sir.
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €/
MR. CHAIRMAN : I have given you too much time. Shri Joshi, you may start.
SHRI BASU DEB ACHARIA : Let me conclude, Sir.
MR. CHAIRMAN: No, please, I have already called him.
SHRI BASU DEB ACHARIA : Please allow me to conclude.

MR. CHAIRMAN: No. You should know that I have given you enough time.

oft Jerror Siroft (siiurer): AToTolter MUY FBGT, 9 oiiuret 3t RIGT bt Yearet et 231 g 3l AT Aol A A TR afed g% 3

JTufel ABlGRI, ORI Selel UR A8 DRAIGI PRI SRI Al d8 Si#lel dIcil s & ole A Siofl Sl off 3121 U2 orar & Seel 3 A6l i us g3
ol offy @16 I i AT wilel oIl Al 3 931 DI Aiclt BIs a1 srI &1y 3A Sweilol w2 IS 8ft PRI cBIRl Silol I 3/efslel ofél ot Sl
g eft aRiifs ag adl 3 ool 311 Feirol ey cifdbol $A A D WASIG JRDR of gl DRAGI cidllel bl 3fofafel dl ADR D Al eI fob 333
waanSAl Afdd DS YrurraD ARG I YRiteT {2 Siret arerr &) ad 1981 3 v e it acon act oft eft Sia st @1 feara gan sz P Aeige
L SRI 1) 3A AR ATDIR of 3 32 €2IoT oidl &2 b 91fawT 31 3 iR &cal ac Add! &, AT V2t BIS Yorrdt wrazen &t SIRY 3A 9T
Iforrel oraiss &l Sl ot 3 acoll &I Siid Bof ARy off

3 24t of frefiomia A aig 3 As RUd S b bi IS R 4 ofdl 8, As AR dcell & 302 SAA PB Dol DI AARADAL ofdl 3| AleTe DI
off DrRIarE! AfrIcl Diss of ofdl b, ol 8l A IRPR of IA W DIS GId SIell| SAD URVIFIFARY AS Ucoll acl ot S A6 Tcoll act, Al sAd
BSIRI cllel 3ii? ugl AR 318 3k usfl Sl SR 4 35 28 9, d ARl W cud Us| 5 arka ol acell & al ol diG A IRl 3A el i RN 1) Bto1
clioll 1 sridl 3t Sictal & 22t oft, q @3t I oIz 9Pl el Al Jorhl ASD U2 & Ay 3l 318 3R 31 il AP Iorb 9/ ASTD R TS 33 32
YRR 3 IR, 93, Pl Sl Rifeerll & o ot Si-diel f&oll dd dal US 38, AP @G &l Iolb 9Idl DI ECRI SR Scoil ISt GElcoll & acol DI
DRUI AB &I fdb AIDR 3l 3l SIE U2 PREII6! DI clollol Dt 3iofdfet St efty f311 Mer1 &8 DRIt aer 28t elt, 331 AT SMurDIct <IIe] e 3
81 ol Sict 3 s &1, &1 Ul 8ft o1dl <retr fb @l 3rolafel Gt o18) SIal a1 ol Adtol B a6 Siet A 82 3N, dd PRIo! P offa i Sir gt off

AIUe] B, $3A Aol D &G T8l D YfeTA YIRIol Bl dcbIc] DRIdIEE Bol & fe18 el srIl| Ioelol 5ADI S 9 D b acorr a=l adt iz
5P fore R e dloft aifde? 6 ARl A 92 Bl AB-AGTE DI B 9% 3l SR YT of 8t el BT 9% B2 = fpoq 6 foreae &t
I Pl KD 3G9I 31 3R b 5ch! Stia Aidiians ol Al &t o1 & 3l a8 331 Dl Dl Dol SR YRRT DI HFIDI oPIv 8l 31| YeRI SRAIGT
D1arg o1l w2 b aeiifs S 2Aidisng ot 2iu &t o1 eft) Aeftans o st St 3 wFuctt & 8 siftrpif¥ b fwg yaur dofrRn 3l 3ot skt B
off SPIeI U2 BIs [ Rl B6IRI cllel AR 318 &) As Aldiars ol aArept &, o $AD WASIG Ioé Sl UR SIS (&= orRI Jel Ieall Tsol 9t
allurct 31 &) Jg Gfer ol ATy &l clfdbol §SIAel DI Slold W 8IS [ srly 33 Ao Aleiians of Po ofdl sl St Aldians & siférpRt 3 gsr
SRl b 508 Il BIST oRI & Al 3c8lol Dal [eb a0l Al UAIRDAIS 3t Bl & a6 8l BISI &) of YeRA Dl AR 3R, of PIE Dl IARI SRI
3z 219t ot w182 I & T DD VIS ST SR TSI DI Al 3AD SRC BI3A I &l SIHIGIA JD2 BIS e oRm,

#ABIG, dRUT SIE] Blol & dasls #f arue oI arfle odl fipanr sk swfl oft st &I gferRt arve apfie gl @1 IRl 31 J &) AP Race
IR Gol 3| 3AD! DIE 4 U9l o= Sirell 3 S As AColl AT IAD dAcplel dIG FIA]! of TSRl 3R IAD ASABRI Dl BRUAR B0l DI
3G9l f&a 1e=1 ySor Uferal AfoRIel PIaiss P SRT B33 3 USRA6l Dl PRUAR P20l Ugd 315 3RIC B0l PI Prears ad 2t 38t off fop az=pic
DI G2 fo1&91 311 SRl b IS DRIard! o1dl o e, 331 8IS & S $iiT siferR! omRIbiRT el 3 33 el ugar &) $AP w16 g6l B deige
3tz ot 334 IMIHRI P12 I TRUIE BISol 3R 3112 33 IIRIHRI fiutrel 3 fectt ugar f&=m sr,

FABIGe, 3 StetopRt frelt 3 3l w6 aer yof 3 fp ..+ 51 E9T01 33AepT fter fope. . (aaerer)
oft derror Siteft & 31U U BID GIRISI A SIS .. .(RIITeT)
MR. CHAIRMAN : Hon. Members, please take your seats. Please do not make allegations.

...(Interruptions)



off A1odtu Mg (gdt Reeht): amu Rom fp=ft 2ga & diet & 3. (=)

oft Feror sl : MUl IBIG, A AT AT 3B J)...(RAEL) MU I3 A JoTe, 3MUD! A AIdY) ...(RM@eIeT) 30T F2 UG UAT ST
SifSte, & A9 1B SMUD URT 31T SIS, ... (RIQEIel) H3 URT AYT 3. (RIdeet)

MR. CHAIRMAN: Hon. Member, please address the Chair. Nothing will go on record.
(Interruptions) €}
MR. CHAIRMAN: Please address the Chair.
...(Interruptions)
MR. CHAIRMAN: I have asked him to stop making allegations.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €/ *
MR. CHAIRMAN: Hon. Members, please sit down and do not disturb the proceedings.
...(Interruptions)
MR. CHAIRMAN: Please do not accuse somebody.
...(Interruptions)
MR. CHAIRMAN: Hon. Members, I have already asked him not to make allegations. Please take your seats.
a€|
(Interruptions)

off SEIci3addT urd & 331 YoR A bl U2 3R ol ceme ST 2 ... (RIAEeT) TR 3T AASKT UFURI3N DY Siiolct 37 ... (RIeior)

oft docror Shieft & o anfl ft s 2a1 &, HY urA ygnvr 3, ... (AEmSr) A2 URT $oT A4 drdl oI YT 3 Sl spft & gar Ao g, ... (rawrer)
MR. CHAIRMAN: Hon. Member, please address the Chair.
...(Interruptions)
MR. CHAIRMAN: Hon. Members, please take your seats.
...(Interruptions)
oft derror Siieft & weMUler 181G, Paet s & ard oidt 8, afe 1985 & goma & fore ... (@eret) *
ofl SPIGféaaT uret & I 531 A6 I 3R T 23 3 b dccpretlal I3 did] Sft of w2r.dt. B wiel fpen...(RMaeer)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) &€/ *
MR. CHAIRMAN: Hon. Members, if there is anything objectionable, then I will see to it that it is deleted from the records.
...(Interruptions)
oft Serror Siteft & 31U Yol arel wlal Bl &, IRDIR I Yolt Al Ea IADI S S 3 V3A 3t i< 3t diet 33 3 ... (aeer)
16.00 hrs.

Jemufer Sff, 3 AT D Sl 3IGT RIS 8, Ioslol $A Hcoll D fcol D dlG 4 Ardsiform u A dietr & b s YforIol DIEiss A doal PIell ey 3
3IUe! {531 QI BT Jgd AT ? ... () Ioaiol 33 A Dl IADBR fopen 3 ... (o)

MR. CHAIRMAN : Please address the Chair and conclude.



...(Interruptions)

oft Semor Siroeft : Jmemufer Sft, F A Boacrs BN aEAT §, AAfbel A FS Wetol Al 3 ...(RM@uer) AWMUl Sft, 31 uE 3R oft 3 P ARG
DEiss A ...

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €/ *

oft Fetror St & pemufer Sft, 11 B 3R oft 3 P 33 A B} DISRI IXDR of AfoRIGI Draiss A olld B fore T Rru 3 ...(=@emer) siz
53 DRUI 33y BIST RN 3| $AD YT 3| ...(aemar) 2ft.dt.amE. P FeriS sewer of st dien 2 6 w6 2@ 2 s fpa1 calkp & ¢f T srn &, W6
A ALCHH 3| ...(RIdeITET)

MR. CHAIRMAN: I have given you plenty of time. I cannot give you any more time to speak. Shri Verma, please continue
now.

€| (aerer)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) 3€;*

off ool gt (Sara): ool Jsmmufer Sft, 331 gl 3 25 AT F W6 sNuret 1A ot B HUR 3 adal B2 W J) PBIfT Fu A 3o sfiwor
JrIct U2 ... (=aEne)

MR. CHAIRMAN: Hon. Members, please sit down. There is a certain amount of time allotted to each Party. Your Party's
time is over.

(Interruptions) 3€;*

off JIsoIat gt @ Jemufer Sft, 1St Jcet 3 uscht AR, SI4 ofar yferust dict 38t off, a9 g oon b oidT yferugt & Ul 3ce 9ea! Bl fUerI oidl &,
<Iiofl 3rce} fSaorerdt oidt 3

HoTofI A9mufer Sft, 25 Arel & w16 S 3 3 AR U= Tat B2 33 3, Al ARI Acel $A dId 3 AsHA Bl b Sl cllsT Yofdd e 3, 363 AGS
fretoft anfdw, 358 oeIrr fdrctol aIfde, s a1 A A AGol DI DIS AFAR SPR oldl D AdDdI, lfpol HST G $A dId DI 3 b oicr yferust of
3Uol Il 3 Up SR ot A oIdl Dal &b Sl Sots! 3 Sl ellol yaifdd gu 8, Joé I JlAe dl Slv; 3oglol 3ol NI 4 Rt s a8l b A8 g3,
T8 B3I, $tR Pl ASD DI 3R ASI 3R IR DI ASD DI 5¢R AIST, $3A TSIl DI IA oI A ol SIDR SiISI, AR $A Aol i offercdt Juar s
3 93T 9recl @I DI 3R SIGeR oidl 3 ...(caaursT)

MR. CHAIRMAN: Nothing will go on record except what Shri Sajjan Verma is saying.
(Interruptions) 8€;*

oft 31sstel qat & JeUfer ABIGR, Ioalol 9iureT S RIct Bt 1984 & Soli I SiIsI, AATE ST B DA A SiIS], 3oalol 331 AlGFAG STl DA
P AT SHIST| 3ol IS RARP fGeedl 3 ST Blap2 U feb aAretoiler JuaT Sil, ToIRA Siell &, dl DA SIe ? Jual Sit wasl oo daget gl Siret,
orel I Bt SIIGeRt 3o1db 3feTrar 331 Acol 3 3R DIS oIdt B2 Al Alolofn AUfer Sft, F SRt fordgor 2 g b ...(gerer)

3 18 fordgel w2l g fop gga ARt A P Sit of BOR oree! 3 3Gl IeTog 3MTarst 3 Bal, 3 ablel B A, il b ARNfer bl aldr 8, it
qcblel 3ol Aafdrpet P, 3ol el Dl cal-3rdt drd Al ABREE D APl IAAAT 3, Tifdbol DHSIR AN 3Uol FAAfdDel D, 3ol Tellse DE
Aol ofdl elrdr Jua Sft, 5.5 eIra bl &l sl ¢ulst 4 i AsrIAr Biel) sium! A8 Sieim2 3Rl Slen b 3T B bt ddt Juar it o2
3El off, I8 scToll DHSIR DA I b IADI &aI 3BV Sicell A of Bl Sl ol DHSIR DA DI Gt Juar it o2 =t off foo

16.06 hrs. (Dr. Girija Vyas in the Chair)

S 31BUT Steedt Sft of it Biforees 2l av smoft wiser 3 @6 ferzar: "Warren Anderson is not responsible for Union Carbide gas leakage
and Bhopal gas tragedy." s 3ercht urct o1 It Ueb it TacT BT A WA B2 8T 3, A i AASIAT § 5 WA Sft DI 537 Agel 3 Forye i
TIAT T NI o131 Soll aIfde)

3IU! 3Rt BloT fop #fiuret S oSt 3 Sl cllel shfdes gu 3, 3 Jordbl MRWGR! BII §, A3l IR Joldhl WRWeR! Bl 3 i Ffeems frel,



3BT RBGR! WA Aol DT 3| 3MMUD! M2RI BN b ORI IR A6 acenr 53, 2-3 &R, 1984 ot cawmetl I ol, 33 e oiurer bt
Storiz=l 8.25 oI eft siiz S| 3t ot b w16 o1 R dl 10.25 eI S 31 215 SmeRi T fawT 3 5 w16 e Sft ordt &% urd fp siat 8.25
oA b Seriz= &, aai 10.25 e o1 yeqaa e sR)) A0l Wofl G sTe I Sioran urdt &b eiloll of Y2 B2, 3 dl A6 BEol|

TR-GR JWAI St of PRI Dl ARAA W Yrelitlos TPIRN, DRI Dl IRPR U2 YIRIes IR 3 A8 G P AT Bl & b Aol 1984 31 51q =13
oIl 53, 33 AR P o6 [Sall B FIG il A P ol I 312 Afenfra et ySor 3 ot 91 bt 40 M off) o3t A 39 Mt & ot gu sz
39 w2 AR urdt b ofiet Sfie| MUl ol MR BT i oS feail arg siturer ISk 2fic @1 gord, it 330 oISt 6t asis 3 Ad &= SR e,
S Toc fSell P a6 eilurel AASKI 2l DI Jolra 31 Al cIRdl dic A DRI DI J[AISea! 5 acell b 6 ot Sfiam2 smren, # =6 Age 6t
SIIGIPR] 3 Tlloll Al &) SId AW Sft DB Pl ARHAT U2 Yeol-Rios oon Wl off, AT IIRIG IoId! $A A DI €ATol ofdl oIy i fordGel Dol
AEAL 8, AGol Pl SIeIPR! 3 clloll arsdl § b 1984 &t 531 aIcon & wie aircd, 1985 31 a1e=r ydor ferret A3 & Jotrd < Sl AUl AR B
21l DIRJA o fib2 aureT 3, AL YS9l 3 IXDR Folls, $ATY DisRI Bl AIDR DY BSEL H WS Dl. . .(RIqelol)

off et gRar6 (AIRvT): A, 3 SMuRY w6 fordGel el Aradl & b 3otepl crsd R SIRY| A s 3, ftealol ARt and 3t 8, sufere smu ot
TeTarsy, ... (aeet)

ITUCT ABIGAT & HAToTolRI AGIRGIVI, 3MMU 366 UG TIA AT Dol SIIg,
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam Chairman, I will not take much time of the House, as has been taken by
the hon. Leader of the Opposition. I will take only three or four minutes. I do not know whether the hon. Leader of the
Opposition has really done her home work or not and she should really ask questions to a member of her own party who is
now a Member of the Rajya Sabha and also the present Leader of the Opposition there.

Madam, I do not know whether you have the power to call for the official files here. But if the file in respect of this matter
is called for, the entire nation will see as to what has been done when her party member was the Law Minister in the year
2001. It is really shocking, simply shocking. In 2001, the then Attorney-General of India Shri Soli Sorabjee sent his legal
opinion to the Government and the then Law Minister noted his opinion on the file as follows:

"The evidence so far collected does not appear to be sufficient at this time to meet the standards applicable in
the US."

Now, everybody knows who was the Law Minister in 2001. It was none other than Shri Arun Jaitley and it is he, who
recorded his opinion like this in the file. You can bring the record and the entire country will be able to see that. The then
Law Minister recorded his opinion in the note sheet on the basis of the opinion given by the then Attorney-General Shri Soli



Sorabjee and he said:

"Our extradition case appears to be weak."

You can call for the records and see that. This opinion was given by the then Attorney-General in July, 1998 in response to

a query from the Legal and Treaties Division of the Ministry of External Affairs. On 25t September, 2001, the note was
given by the then Law Minister. He was not only the Law Minister of the country at that time, but he is a senior advocate of
the country with experience of practicing in the Supreme Court for long years. I have great respect for him for his abilities in
the legal field. The person who commands a special respect in the legal field in our country, this gentleman, when he was
the Law Minister, wrote in his note:

"It is not the case that Mr. Anderson committed any act that led to the direct result of the leakage of gas and
the consequent loss of lives and injuries." &€| (Interruptions)

ANTLT ASIGAT & UG DICIIST 3, UellolgraT oldl &)
SHRI KALYAN BANERIEE : Thereafter he went on writing:

"There is no evidence that Mr. Anderson had knowledge of design defects and violation of safety requirement
and yet he failed to take proper remedial measures."

He also added there:

"There was no evidence to show that the parent company exercised control over the day to day operations
and running of the Bhopal Plant."

It has also been written there and if I do not quote that I will not be stating the truth. So, I quote:

"It will be a matter of policy to go ahead with the extradition request despite the shortcomings."

This is the position. The then Law Minister has done it. Why the allegations are there? Why in 1996 Chief Justice Ahmadi
reduced the crime, transformed the charges under section 304? Why did the BJP leaders did not say anything at that point
of time? Why nothing was said? Why did they not come out? Why that was not protested? Why did they not say that the
Supreme Court has no power to do it? Why did they not file any application? Why did they not file the curative petition?

Today all crocodile tears are coming. In Bengali it is said, "kumirer kanna". Now, this is nothing. It is simply for making the
politics. If this is done, if this is wasted, if it is lost, if the victims have suffered, they have suffered because of the opinion
of the then Law Minister, who has spoiled the entire case. It is a fact. It has to be accepted.

Today, the entire nation wants to know what the legislators were doing, what the parliamentarians were doing. Why would
under section 304(A) two years imprisonment be there? Is it the responsibility of the court? Or this is our responsibility?
Why have we not done it? Why have we not amended section 304(A)? Why have we not said in 1996 when Justice Ahmadi
said, 'reduce the quantum, reduce the gravity of the charges transforming to Section 304(A)'? Today they are asking what
has been done.

I must appreciate the hon. Prime Minister. The moment everyone has said, the hon. Prime Minister knows about that. No
law has given him any power. Even then he has constituted a committee. This committee is presided over by our hon.
Home Minister. He is trying to render the justice, trying to give justice to the persons who have seriously suffered. Not a
single man has gone to espouse their case. No matter when years after years, decades after decades have gone by, how
many BIP leaders have gone to the court and said they are supporting the victims' case. How many BJP leaders and BIP
lawyers went to the court and fought for the victims? Nobody has gone, Madam. The victims have suffered. Victims have
got their relief which has been given by the Supreme Court. It was not decided by the Central Government at all.

Today, what they are saying is for the purpose of doing politics. Rather, I would request the Opposition leaders to go back



home, call that leader who is crying for the nation and ask him why this opinion was given by him. It is because of him that
today the entire country has suffered.

Madam, I give my highest regards to you and thank you for giving me this chance.

SHRI S. SEMMALAI (SALEM): Thank you, Madam, for giving me this opportunity to speak on this subject. The Bhopal Gas
tragedy really was a sad incident. Next to Hiroshima, Bhopal Gas tragedy is the biggest man inflicted disaster that shook
the entire country. Thousands of people have lost their lives and lakhs and lakhs of people were either incapacitated or
suffered from incurable ailments.

The company had thrown all ethos and morality to winds and behaved indifferently to the consequences of tragedy.
The recent information reveals that Dow Chemical Company, an American firm, which owns the said Union Carbide
Corporation, is now trying to seek the support of the Government of India for its firm's business despite continuing public
opposition over its unwillingness to accept responsibility for Bhopal. The Government must be very careful in dealing with
this issue.

Legal battle fought over more than two decades has not brought any relief to the victims and the affected people. Still the
people are suffering from incurable diseases. Social activists and others, who took up the cause of the victims, have been
driven from pillar to post. Those who perpetrated the crime have escaped with minor punishment. To whom we have to
blame, to the heartless corporates or to the ineffective legal system? The sufferers have no salvation. Had we taken up the
issue in a more effective manner, and even I would suggest with the authorities of the US, we could have got more relief
which could have benefited the affected people. Now the Government wants to extradite the chief of the company for
launching prosecution. I think this is not only a belated move but also an unproductive one. I think, no useful purpose will
be served. There is something fishy also in this tragic episode. I do not want to go into details of the issue as to who has
done it and on whose behest. Let bygone be bygone.

Constructive efforts must be made to rehabilitate the affected families. If we fail to perform duty, the future generation will
blame us as insensitive to the tragedy. The relief package suggested by the GoM is not adequate and it will not fully meet
the needs of the people. Let us be generous and look at the pathetic plight of these helpless people.

I would rather request the hon. Home Minister to have a re-look at the issue and come forward to sanction adequate
amount for their rehabilitation and recovery of their health. The persons who were responsible for this sad tragedy should
be made to bear the compensation.

While we are discussing this matter, one person has to be remembered and honourned. That person is Zahir Ali Khan, a
former MLA of Madhya Pradesh — he belongs to CPI — who opposed it even at the time of launching the Union Carbide
company. Even before the tragedy occurred he predicted as to what is going to happen. Even after passing of so many
years, still the residue of the poisonous gas is harming the people. The Government should clean the site from possible
hazards.
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16.46 hrs. (Dr. M.Thambidurai in the Chair)
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MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, please wind up.
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MR. CHAIRMAN: Please wind up. When the Bill comes, you can discuss it. Now, here it is restricted.
31 A1 YRIIG Ris: fodor o3t smerr Sor & el b2 Slot aren 3. (adeer)
MR. CHAIRMAN: Please wind up. The Minister has to reply now. He is going to reply at five o' clock.

3L A9l Y116 RiE : sAfee 891 W T8 Aaeell seofl aifde) dsl 5 s1gelt #2 oRI Al v oIRT D3AS SWI 3R A8 W oY[AeI3R A 3IGH! 312
Siresn dt 500 @3ts FwRn & FMAS! 3 Sof BT Yawel 3 UM YIAT AGal 91 RT3 WSd 3 D15 geon odl arfey; b2 ot e aifde 6



Caofimet sifestagrel colm? 33 Sl WiSd a2 srI A1 Wifsa gs11, 3AD ASMTSI oldl 31ct, As UReI oIl Sloll Alfdw| G9r o Seiol fGol AT B3Il
cifdpol A A8 B IR Pl YoRIART ofdl lofl anfdy Sl #AX &, Jolpl A3MAS! DI Wi At fretolt anfdw) DIRAR I sl frerlt @mide; b
o5 3 b wiiea Udtorer dofotl S 281 3) ariidfea Uctorel A I 3, VI SI6IPIR el Il & b qRitefeq Getorat 3 b swIct 25 A1t grRIeT 3
T SIoaY,

13 a= glom| sifere Argerel sl JSHI Elb BIFAR DIS BE o18]| TSIl DI <ol I AT LD AST eI S 3i2 Siet 4 dg fopen siey st
Yeadur ifer T aRl g31? AW 3[CIIdl Sil GElcoll Pl Fellol 8, Siai Ulell Gt &l arm, Ulol w1 urell 8ff gt 2 srm &) 331 it disil w1 Jare Son
aifde il ol & b sl Dl usI g3l &, AS 3l AP TRl oIl BCRI 3R &, $AD &clol DI AT TRl ofdl D 315 87 $AD T8 PIAFAR Blot
3? sfifere 3f @8 261 & b BRI DI TWic 3l, SARI qddlel Juic 3l 38l 3 3R 391 P il b eI w2 oft saict @1 AT sl aret 3,
s3fere 531 Brcfloeia o1 &1 $iSTHIS Dol dlad 8, Al feflseI ofdl aet 3l smrstol WiSd of 8, cliel Wild of A2 SIY| I&i B &I 3T cldll Dl
Wi F31asT Bl sl il PRArR 3, 33 fp2it arera 3t o1l BIsI sie, 33 il &S & S ... (Maerer) sRael 6t ciol 3 A derd? I3 Ast
IR SIE 312 33 Siel 3 SIell S 3l VAl SURI B3 b SARI H3MTSI BD cIRA DAS A DA oldl Sloll AlfdE, dlicd Sl #luret 3l A ySor o
Uif$d ul¥ar &, IoTpT YoIdiA 3l AP, 366 U3 A3ICGSH el A dai Sil #iure] 911 Dis A Wifsa uRar] P oIl Dl 3 o6l 38 3, IRDR DI
368 PIBISeA 3 cloll Ay ...(aerel) 12 A Sl Ib 33 3 IR 9l DI Sl o[bAel B3l 3, IADT 9urS loft AT el &1 BISol arel oldt
3| 3D fAe IS A IS adb TS Bl

3id 3 9 31 URRp eI AT B3I G -
"&31 331 a1 3 Dl w1 di? AT Iet &,
feprch emtoft 31 3ot il feprdht earoft 3 uroft 8"

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman Sir, we are aware that the Bhopal gas tragedy is the
worst industrial disaster of the world which can only be compared to Hiroshima incident. More than 20,000 people have
died in Bhopal and about 5 lacs people are still suffering from the ill effects of the gas leak; they have become
incapacitated. But I am on a separate point. I wonder whether on that fateful night, there was any administration
functioning in Bhopal or not. As I have come to know and have gathered information, it seems that before the gas leaked,
the administration was informed about an impending danger, 1A%, or 2 hours in advance. But unfortunately, the
Government did nothing. If it could take timely action, then the massive tragedy could have been averted, many innocent
lives could have been saved and the disaster could have been stopped from taking place.

Therefore I would urge upon the Central Government to keenly look into this aspect. Secondly sir, the judicial system of our
country is in shambles. Justice is always delayed here which gradually results in denial of justice. What did we see in this
case? After long 26 years, a verdict was announced by the court which sentenced the accused to jail for only 2 years. The
punishment was so lenient that the judiciary became a laughing stock. People from across the country were agitated
because immediately the culprits were out on bail. If this is the image of our judicial system, then how can the ordinary
people keep faith in it? How can they rely on the dispensation of justice? We say that the tenets of individual liberty is the
hallmark of our society. But the reality seems to be something else. Our judicial system nolonger upholds and safeguards
the democratic norms; It no longer delivers timely justice based on morality and righteousness. It has really become
mockery of law and justice.

Thirdly Sir, we should also know that the developed nations are very conscious about their health. They do not allow
harmful, poisonous chemicals to be manufactured in their factories. But shift these hazardous manufacturing units to the
third world countries. This practice must be stopped. India has signed the nuclear pact with USA. If that treaty is
materialises then such accidents can take place in future also. A threat of another industrial disaster thus looms large if the
Civil Nuclear Liability Bill is passed in the Parliament. In case any accident happens, the entire fiscal responsibility will have
to be borne by the Government of India whereas the suppliers of the nuclear reactors will go scot-free. As we know that
the Bhopal gas victims or survivors have received a paltry sum of Rs.12,000 as compensation which should have been much
higher for a disaster of such magnitude. The whole nation is furious. People are demanding true justice. The Government
must look into the aspect of relief and rehabilitation of the victims seriously. Moreover, the culprits should be severely
punished and the cases must be reopened.

With these words I wind up my speech and thank you for allowing me to participate in this discussion.



MR. CHAIRMAN : Those hon. Members who want to speak on the subject, if they are having written speeches, they can be
laid on the Table of the House.

Shri Narahari Mahato to speak now.

SHRI NARAHARI MAHATO (PURULIA): Thank you Mr. Chairman, Sir. I am grateful to you for having given me a chance to
participate in the discussion on Bhopal gas tragedy. It was a sad incident in the history of our nation. The Bhogal gas
tragedy occurred nearly 26 years ago. It is still a sad memory to us. The tragedy has led to death of many people. When
the tragedy occurred in the city of Bhopal, the State Government of Madhya Pradesh must be acknowledged as to whether
they were serious in providing relief measures or not. No sensible action was taken to stop the emission or to stop the
tragedy.

My humble request to you is this. More than 20,000 people died in this tragedy. Thousands of people have been affected.
They are unable to earn their livelihood and live their life with honour. In this incident, the environment was badly affected.
The environmental protection measures have not been taken and the pollution has been increasing and the people are
unable to live in that place. The flora and fauna are affected and the water, land, trees, plants etc. have all been affected.

Those who were responsible for this tragedy have not been punished. My humble submission to you is this. Such a sad
incident which has caused death of lots of people and caused thousands of people to live in misery for years has to be
seriously looked into. This matter should be looked into seriously. We should take all possible action to give help to the poor
people who are living in a very starving position.

I do not want to take much time of the House. My last and final submission to you is this. This tragedy has taken the lives
of thousands of people and thousands of people are in difficult positions. They should be involved in the compensation and
they should be provided all help and assistance.

With these words, I conclude.
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*SHRI B. MAHTAB (CUTTAK): I would like to express my views in the matter that is tragic and beyond all comprehension.
It is said history repeats itself who or where the people have a tendency to forget it. Once Bhopal Gas Explosion was a
tragedy and then it has become a farce. And this is amply demonstrated here. There is no better illustration than the gas
leak in Bhopal in December, 1984 and miscarriage of justice in June, 2010. The path to the criminal trial and conviction of
some people on June 7, for 'rash and negligent' conduct that resulted in the death of over 20 thousand people and injury
and harm to over 5 lakh people is full of curious twists and unexplained turns. The delusion of charges in 1996 from
culpable homicide to rashness and negligence is a question which needs to be answered. But the history of this leniency
travels further back in time to 1989 when all criminal cases in process and that may arise in future, in relation to the Bhopal
Gas Disaster were quashed by the Supreme Court when Unio9n Carbide Corporation paid 470 million US dollars. In
February, 1989, the Court said this would "enable the effectuation of the settlement". But in December, 1989, another
bench the effectuation of the settlement." But in December, 1989, another bench of the Court found that the Claims Act,
under which the Government had taken over the litigation had nothing to do with the criminal cases and that part of the
settlement derive from the Act but was beyond it. And in 1991, the Court, unable to sustain the quashing of criminal cases,



backtracked and the criminal cases were revived. This was before the dilution of the charges in 1996. The quashing of
criminal cases continues to be shrouded in a mystery.

It is very clear that criminal liability was not negotiated under the Claims Act. The Government says it had nothing to do
with the quashing of the criminal proceedings. The Supreme Court claims to have the power to go beyond law but says it
had not been given grounds for doing so at that stage. It does not say whey, then it did what it did. It appears, the
Supreme Court had quashed the criminal proceedings for no stable reason.

The world's worst industrial disaster occurred on the night of 2 and 3 December 1984, when a tank full of deadly methyl is
ocyanate (MIC) gas exploded in Carbide's to two years' imprisonment. The case, it seems have been treated as a traffic
accident.

What happened between December 1984 and June 2010 is now history. Warren Anderson, the Chief of Union Carbide,
thought put on bail, escaped to the USA, ever to come back to face trail and thereby hangs the tail. Straight jacketed by the
Supreme Court order, the Magistrate, after a trial that continued for 18 years, convicted the accused under Section 304-A of
the IPC with some Minor offences and sentenced them to undergo rigorous imprisonment for two years each with a fine.
This is the penalty for causing the death of over 20 thousand and incapacitating more than 5 lakh people.

Today, there has been outrage throughout the country which has compelled jurists and academics to find ways and means
to undo the injustice that is inflicted on the victims of Bhopal Gas tragedy. The Attorney General has advised the
government to file a curative petition in the Supreme Court under Article 32 read with Article 142 of the constitution.
Former Chief Justice of India, JS Verma, has also made a similar suggestion. But there are legal obstacle to it and it needs
to be overcome.

Other than the legal aspect, ultimately it is the relief in the curative petition which is a matter of the court's discretion. In
trying to "undiluted" the charge and restore the charge under Section 304 Part II of IPC, the Supreme Court shall find the
equity of the need for fair trial of the accused pitted against the cry of justice for the victims of 1984. No doubt the offence
is grave and horrendous, but the accused have also faced protracted trial spread over 18 years. Mr. Keshab Mahendra, one
of the convict, is reported to be 85 and Warren Anderson, the fugitive, is already go and rumoured to be suffering from
Alzheimer disease. The crucial question is whether the Government will be able to get him extradicted.

The Bhopal Gas disaster has been a tragedy compounding a tragedy and has blurred the question of which one is greater,
the original which cost 20 thousand lives and 5 lakh injured or the travesty of justice which was reduced the World's worst
industrial disaster into a force. There are 5 lakh 60 thousand claims for disabilities pending before the courts, none of them
addressed so far. It seems, the blunders of Bhopal gas tragedy never seem to end, nor does the nightmare. I demand the
Government should come out with clear package for the benefit of the affected people. At least in doing so, one can do
justice belatedly though.

MR. CHAIRMAN : Now, Dr. Tarun Mondal may speak. You may very briefly tell the points you want to raise and finish in two
minutes.

DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, before I start my speech, I would like to submit that I had given a

notice to hon. Speaker on 25t June 2010 to hold a full-fledged Session on this issue, but you are giving me only two
minutes. Sir, I plead your protection to allow me to raise at least four or five points.

MR. CHAIRMAN: Okay. You tell the points.

DR. TARUN MANDAL : First, the way the discussion was continuing in this House, it seems to me, a hew Member, as if it
was not a discussion on Bhopal gas tragedy but I was viewing some Hollywood or Bollywood comedy movie!

Sir, there is a saying that if you kill one person, you are a murderer or a killer, but if you kill thousands and lakhs, you are a

hero. Warren Anderson, killing more than 25,000 people and injuring at least half a million people in and around Bhopal, has
not only become a national hero but is an international hero now. I would like to say that not only the CEO of Union
Carbide, Shri Warren Anderson is responsible, but the then Prime Minister was also equally, morally and ethically
responsible for whatever tragedy happened in Bhopal and its aftermath. After the statement of the then Chief Minister of
the Madhya Pradesh, Shri Arjun Singh, it has become clear that responsibility goes more to the then Prime Minister.



Sir, already the statement of Gordon Streeb, who was the Deputy Chief of Mission of the US Embassy in New Delhi, has
come before the House and also the matter of then CBI officer in-charge, Shri Lall has been placed in the House, which tell
how the investigation was influenced not to extradite Warren Anderson to India.

I also want to say that at the same time, the Opposition, the so-called BJP and CPI(M) and other opposition parties, were
also equally responsible in the sense that they do not have any propriety. The Opposition Parties like the BJP and CPI(M)
should not have complained on this issue. After the Government of Rajiv Gandhi, V.P. Singh led Government was supported
by BJP and CPI(M) and the United Front Government was supported by the Congress and the CPI(M). Thereafter, the BIJP
led NDA Government. The UPA-I Government enjoyed the support and cooperation of the CPI(M) also. These Governments
progressively did not do anything in regard to this case.

Sir, I want to say that the formation of the Group of Ministers after the court verdict to increase only the compensation part
was simply to hoodwink the people of our nation and to save the real culprits from punishment. After the Bhopal tragedy, a
group of 60 members from NATO came there and one of them was Warren Anderson also. What they experimented and
what they recommended was never revealed. That should be revealed.

Finally, I want to tell you that a lot of warnings were given by the intellectuals, environmentalists and citizens of Bhopal
against the installation of that plant for production of dangerous pesticides by the Union Carbide in Bhopal, but they were
never paid heed to. I want to submit that the Government must, first of all, give proper compensation to the victims and
their kith and kin, which matches the international standard.

Secondly, the area of Bhopal should be immediately cleaned, and we should make it environment-friendly. Thirdly, all
the culprits inside India and outside should be brought to book and punished accordingly.

MR. CHAIRMAN: The next speaker is Shrimati Yashodhara Raje Scindia. Madam, please be very brief.
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*SHRI CHARLES DIAS (NOMINATED): Bhopal gas tragedy no doubt was one of the most tragic incident in independent
India. Thousands of people died, injured and still suffering is a question of great concern for all in our country.

It is again a matter of great shame that even after 25 years of the incident of fair judgement of the case has not yet come.
It is pointed by many and the media that there were serious lack of responsibility from the part of the officials concerned
with the safe operation of the Union Carbide Plant. But, the judgement on the case has not reflected these serious lapses
and after 25 years a too meager punishment was ordered by the Courts.

What is more alarming is the reported that, again it will take 25 more years according to the formalities of litigation in our
Courts to have a review and completion of formalities. This is an injustice to the poor victims of the tragedy, who are still
suffering the calamities of the tragedy.

What is now happening, I think is just politicizing the matter, and I do not think that those accuse the Government for non-
action are saints, as during the last 25 years all major parties had their own share in the governance of this country

It should be also our concern that, in future all necessary measures have to be taken to avoid such accidents and to see
the laws are to be framed to check escape of culprits by using the Courts in the country and delaying the proceedings in
such a way that the very relevance of the case is eroded and the victims are left for un-ending suffering.



What is needed at this our is to think of the relief to be given to the poor victims. I am not justifying the concerned people
in their negligence that caused the culprits escaped from the clutch of law, but trying to draw the attention of this August
House to listen to the need of the hour, that there should be an attempt from the part of the authorities concerned that the
poor victims of the tragedy have to be taken care of and rehabilitate them in such a way that those who are destined for
prolong suffering and treatment have to be provided with necessary facilities.

*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Dr. Max Daunderer, internationally famed German toxicologist,
arrived in the Madhya Pradesh capital with a large supply of sodium thiosulphate- the only known antidote for cyanide
poisoning, within a week of the Bhopal gas tragedy. But the doctor was forced to leave the country, reportedly under threat
of his life. Why? And now why a concerted campaign against the use of sodium thiosulphate?

A feeling is gaining ground that at the decision-making level in the Madhya Pradesh Government and at the Centre, there is
a strong lobby working in liaison with Union Carbide. That a systematic attempt is being made by an influential section to
cover upn the extend and scope of damage lethal methyl isocyanate (MIC) gas can cause to the internal system of the
human body. And to thereby help the multinational escape paying reasonable compensation to the victims of the tragedy.
Sources allege that soon after the MIC leakage from Union Carbide Bhopal pesticide plant, the multinational corporation
pressed its public relations operations in top gear. Scores of public relations specialists were hired to contain public hostility
and alarm. And many Indians, it seems, became willing performers in the multinational's design.

First, a controversy raged over the killer effect of MIC-even though the tragedy was there for everybody to see. Then a
storm blew up on the line of treatment for gas victims. Now, a new controversy has been triggered as to whether the case
against Union Carbide is sustainable in US court of law, and whether the people entrusted with the task of sorting out the
issue of compensation to the MIC victims have been "obliged" into adopting a laissez-fair attitude or are being led up a
blind alley in American courts. Simultaneously, there would appear to be an insidious attempt to disprove that the cause of
the havoc in Bhopal was cyanide-poisoning.

Union Carbide, in fact, has been exceptionally touchy about the cyanide-poisoning theory right from the time of the tragedy.
Even though the prognosis of Dr. Heeresh Chandra, Head of the Forensic Department, Hamidia Hospital, Bhopal where the
autopsies of all those who died because of MIC- exposure were conducted was that the cherry-red blood of the victims
indicated cyanide poisoning. Dr. Max Daundere, who arrived in Bhopal on December 4, 1984, with a large supply of sodium
thiosulphate, the only known antidote for cyanide poisoning, suggested that the drug be administered to all victims. But it
was not. Instead, Dr. Daunderer was asked to leave the country (see box). Why? Was someone afraid that his continued
presence would only confirm cyanide poisoning in the MIC-exposure cases? That would have pushed up the quantum of
compensation astronomically. And this is where the role of the anti-thiosulphate lobby starts appearing dubious.

About-turn: Ever since an Indian Council of Medical Research (ICMR) team identified cyanide-poisoning as the cause of
the gas victims' plight, and recommended sodium thiosulphate treatment, the lobby has been frantically trying to persuade
the Council to issue a directive that treatment with the drug is no longer necessary. And it seems to have succeeded. is
said that Dr. Ishwar Das, commissioner for rehabilitation of gas victims, and Dr. N.P. Mishra head of the department of
medicine, Gandhi Medical College, Bhopal, went to Delhi on September 5, 1985 to press the anti-thiosulphate case. Though
Dr. Mishra returned after a day stay, Dr. Das stayed back in the capital about a week. And soon, the directive came. Rather
an abrupt about-turn for the ICMR. It is also strange that nobody has cared to raise the issue of the dangers of treatment
with bronchodilators and steroids, which are being widely used on those suffering from MIC exposure. These not only have
adverse after-effects on the human body, they also do not guarantee a permanent cure, reveal medical sources. As a
result, so far, it is largely the symptoms that have been treated, not the real cause. It would appear that the considered
opinion of many leading doctors-both in the country and abroad-carries little weight with the decision-makers. Or Union
Carbide, for that matter.

Within hours of the Bhopal tragedy, Dr. Avashia, medical director, Institute Plant, USA, sent a telex message to the

Bombay, Delhi and Bhopal offices of Union Carbide, on December 3, 1984, suggesting : "If cyanide poisoning is present,
administer sodium nitrite and sodium thiosulphate. If the patient does not respond to the amyl nitrite or if severe exposure
is suspected, administer intravenously 0.3 gm sodium nitrate at the rate of 2.5 =5 ml a minute, followed by injection of
12.5 gm sodium thiosulphate at the same rate and via the same needle and vein." But the suggestion did not reach the
medical community. Was it suppressed?



Even the initial recommendation of the ICMR that sodium thiosulphate be administered to those showing symptoms of
cyanide poisoning was short-circuited. In the second week of December, the director of health services, Madhya Pradesh,
ostensibly on an order from the Union Health Ministry, banned the use of sodium thiosulphate. It was only after a fatal
lapse of two months that this decision was officially reversed. But no clear guidelines were issued. Nor was any
arrangement made drug's availability in the quantity required for detoxification of the affected people. Of the over one lakh
needing sodium thiosulphate, only five per cent have been lucky enough to get the injection, informs K.N. Pradhan, Member
of Parliament from Bhopal.

Pradhan feels that Union Carbide was aware of the possibility of cyanide poisoning in the event of leakage of MIC. The
multinational, however, claimed that the gas was harmless and not a killer. But then, certain sections point out, an
admission to the contrary would have left the company highly vulnerable in compensation cases. The Carbide vice-president
for health, safety and environmental affairs, Jackson Browning, said in March this year that the corporation would sponsor a
metabolism study on animals to see whether a single large exposure to MIC could lead to cyanide poisoning. Curious
indeed, considering that in a report on MIC published by Union Carbide in 1976, it is clearly stated that thermal
decomposition of methyl isocyanate may produce hydrogen cyanide. More curious is the fact that all information about the
nature of the gas which leaked from the Bhopal plant as well as the autopsy findings were withheld for the medical
community as well as the public by both Union Carbide and the Government.

The medical officer of Union Carbide, Dr. Jaeger of the World Health Organisation, and the committee set up by the MP
Government to enquire into the cause of the deaths insisted that there was no evidence of cyanide poisoning and only the
lungs and eyes of victims were affected. The role in this regard of Dr. M.N. Nagu, director of health services, MP, is also
intriguing. Dr. Nagu, it is said, kept the ICMR recommendation regarding sodium thiosulphate to himself. He also did not
release the thiosulphate stock that he had for some time. When face with a hostile demonstration, he told a delegation of
the Sangharsha Morcha that the drug was available to 'whoever wants to have it'. But he did not arrange for its supply.
Could his attitude have something to do with the fact that his brother, R. N. Nagu, a former inspector-general of police, had
a Rs. 4 lakh- a year contract for the security arrangements at Carbide's Bhopal plant. When contacted, Dr. Nagu said he
had no time to meet PROBE. So, it was impossible to get his clarification.

Dubious role : The man most blamed in the thiosulphate controversy, however, is Dr. N.P. Mishra. He was among the
first to suggest that the MIC victims needed only bronchodilators and steroids. This was in tune with the Union Carbide
stand. Incidentally, Dr. Mishra has been a long-time medical consultant to Union Carbide. He also visited the USA after the
tragedy despite a government order prohibiting him from doing so. When asked how he was allowed to go, Chief Minister
Motilal Vora claimed that he got to know about Mishra' trip only after the doctor had left the country.

It is also telling that Dr. Mishra, R.N. Nagu and a few others have been used in the British Broadcasting Corporation's
television film, the Poison City, to give the impression that the Bhopal tragedy was the result of callousness on the part of
the state and Central Governments. It is learnt that Union Carbide rather keen on using the film in its defence in court. And
while Dr. Mishra's role in the film may be dubious, his continuing opposition to sodium thiosulphate is inexplicable

The ICMR minutes show that on February 14, 1985, at a meeting which discussed the findings of clinical trials conducted by
a team of doctors under noted cardiologist Dr. PS. Narayanan, it was decided to recommend thiosulphate for MIC victims
who showed respiratory, gastrointenstinal and neuro-muscular complications- all symptoms of cyanide poisoning. Dr.
Mishra also attended this meeting and pointed out that out of 200 victims who had been administered thiosulphate
injections, two had shown signs of adverse reactions. To which Dr. Narayanan responded that of 90 victims who were
administered 322 injections under his close observation, only two had shown any sign of a reaction. Dr. Mishra's objection
was thus overruled, and the ICMR decided to recommend sodium thiosulphate for the gas victims.

Further Dr. Mishra, on behalf of the department of medicine, deposed before a gathering of scientists on May 4 that in his
study of 200 cases, 60 per cent got relief with sodium thiosulphate. Why, then this subsequent volte face?

Curiously enough, neither the ICMR nor the MP Government released the thiosulphate recommendation. Dr. M.N. Nagu, for
reasons best known to him, sat on the ICMR report. The state health department, too, chose to keep various findings under
wraps. As Dr. Punuavratha Goon of the Drug Action Forum and Dr. A.R. Phadke of the Medico Friends Circle- who are
helping the gas victims point out, /dr. Daunderer had demonstrated the presence of cyanide in blood gas victims as early as
December 4, 1984. The two trials conducted by the ICMR further confirmed cyanide poisoning and proved beyond doubt the
efficacy of sodium thiosulphate in treating it. But the report is yet to be seen.

Then again, what prompted the ICMR, shortly before the Union Government appointed a committee to investigate the gas
tragedy, to declare that there was no reason to believe that there would be any long-term effect of MIC poisoning on the



human system? This opinion though subsequently denied-greatly helped those who wanted to underplay the tragedy. And
came in handy for the anti-thiosulphate lobby-which seems determined to establish that the theory of cyanide poisoning is
sheer nonsense, despite Dr. Heeresh Chandra's assertion that even today, thiosulphate is effective in treating MIC cases.

According to Dr. Phadke, too, it is advisible to administer thiosulphate to all the victims. For studies in the West have
shown that cyanide poisoning can be chronic. But, he says, it will take over a month to give thiosulphate injections- even if
they are available to the MIC affected population of about 1.5 lakh. For the 10 clinics in Bhopal are severely handicapped by
a lack of trained personnel.

Suspicious activities : There are other sides to the thiosulphate controversy, too. The Madhya Pradesh government
spokesman and the anti-thiosulphate lobby describe the whole thing as a question of conflicting medical opinion. Dr.
Basaria, former Congress mayor of Bhopal who is so said to be a beneficiary of free medical aid from the USA, feels that
the controversy is unnecessary. Many responsible citizens among them two Congress (1) MPs and a senior Doctor also
believe that the tank from which the lethal gas leaked out contained some new chemical, which either went out of control
or was "deliberately released" on the poor people of the areas as "part of a diabolical chemical warfare experiment." While
this my sound somewhat far-fetched, the activities of Union Carbide's research and development center at Bhopal do raise
suspicions.

While the pesticide plant had been running at a loss for some years, the company continued to make investments of up to
Rs. 20 crore in it every year. To screen new formulations, it is claimed. The unit has 2,700 sq ft of the most sophisticated
greenhouses and two hectares of farmland. Surprisingly, however, it conducted studies without getting projects cleared by
the high-level screening committees of the Government of India of which the secretary, Ministry of External Affairs, and the
defence adviser are members. The company also conducts biological research in the strategic area of North-East India.
When Dr. Vasadarja, secretary, department science and technology in the Prime Minister's Secretariat at the time when
technical sanction for the Bhopal research and development center was given, was asked whether he was aware that the
center conducted studies on lethal chemical and bacteriological formulations, he said I was not.

Against this backdrop, it is interesting to note how, over the years, the multinational has been pains to keep men of means
under obligation. A Congress (I) leader is the Carbide lawyer. Besides, prior to tragedy, the company's guest house in
Bhopal was always at the disposal of the ruling party. A Central minister used to stay there whenever he visited the city.
During the Congress (I) regional conference, many Central ministers were accommodated there. It is always alleged that
senior politicians and civil servants were "obliged" by giving their relation jobs in the company " on fat salaries". In fact,
among those on the Carbide payroll is the nephe jobs of a former education minister. According to a Congress (I) MP, even
Chief Ministers were accorded "lavish hospitality by Union Carbide when they visited the USA." This nexus of big business,
bureaucrats and politicians is what, perhaps, stands in the way of justice being down to the gas victims. Some allege that it
is the main reason why the N.K. Singh Commission, constituted by the State Government to enquire into the gas tragedy,
has not made any headway yet.

Sources reveal that neither Union Carbide nor the State Government are cooperating with the commission. The Chief
Minister, however, denies that there is any move to wind up the enquire. "Not at the moment," he asserts. But then, his
government, too, seems to have done little in the matter. It has not yet identified all the victims and the dimension of the
damage. Nor has it made out a case for suing Union Carbide. The commissioner of claims is still nearly 10 month after the
tragedy-wading through the files to classify the victims. The Tata Institute survey on the gas victims has been another
joke- with only 11 wards adjacent to the Carbide factory have been covered by it.

The Tata Institute survey could identify only 9,000 persons who are suffering from the after-effects of MIC exposure-when
local doctors put the figure around 1.5 lakh. The survey also took an inordinately long time to be completed. One reason for
this is said to be the institute's insistence on taking the data collected to Delhi for processing by computer-even though
computer facilities are available in Bhopal. It is learnt that for two months, the papers did not reach the Capital. A
subsequent station-to-station hunt for the consignment led to its recovery from the godown at an obscure railway station
between Gwalior and Jhansi. Was a deliberate attempt made to "lose" the papers in transit? Or was this just another
instance of bureaucratic apathy? Is there a motive behind the latent callousness?

Prolonging misery : Every non-official agency has placed the number of those who died in the tragedy at between 3,000 and
10,000. But the State Government has arrived at a static figure of 1,754 dead. The comparatively low official figure is bound
to help Carbide when it comes to paying compensation. Besides, only 1,196 of the dead have been identified to data. This
apart, the Government has not been able to classify the injured, the disabled and the affected. And the Chief Minister
claims there is progress in the work? To claim compensation, as K.N. Pradhan puts it, the Government needs to prepare a
sound case with a detailed medical and clinical report on the victims. But this, again, is not there. Its absence is only



proving of advantage to those who do not appear too keen that sodium thiosulphate should be administered to the MIC
victims. For acknowledging the efficacy of this drug would be tantamount to accepting the face that the victims are
suffering from cyanide poisoning. there are other indications, too, that a deliberate attempt is being made to prolong the
misery of the gas victims by denying them effective treatment.

The mid-August, the Madhya Pradesh health department got a consignment of 10 lakh tables Rheo-dur a bronchodilator
from key Pharmaceuticals Inc, Miami, Florida, for treatment of gas victims. ?The medicine, worth around $ 50,000 (about
Rs. 6 lakh) was donated by the company to a Bhopal gas victims' relief organization of Indians settled in the USA, headed
by one Dine Chandra. The organization, reportedly through some "helpful sources in the Prime Minister's Secretariat,"
succeeded in persuading the Government to waive duty on the consignment. Only later was it discovered that the donated
tablets' expiry date was September 1985. But this did not deter the authorities from distributing the tablets to gas victims
that too, it is alleged, without informing them about the expiry date. One can only wonder why this was done. And what
could have been the motive behind sending an expired batch of life-saving medicine for the Bhopal victims?

It is being alleged in certain quarters that there is a move to establish that the general physical condition of the Bhopal
victims-predominantly from the low income group was such that the system was more susceptible to MIC exposure than a
healthy individual's would have been a result, the gas had a more crippling effect than it would hve on a "normal” person.
In this way, it is said, the multinational hopes to minimize its responsibility in the Bhopal tragedy. Be the ploy would fail if it
is convincingly established that cyanide poisoning is the cause of the gas victims' misery. Which is why the determined
opposition to thiosulphate, allege sources.

Can this be true? Are human live so expendable when it comes to safeguarding a multinational's interests?
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cllcd AT U3 3MI9 cBIRI Jol 8 | 3PR $3A Al 3 AR oldl [3rell Al wal Breen 313t IR & grod 3Mfdip A i AsEIRI A SiSI S 317 ol B
fe1o AApTal bl wIazen &I SIRT |

*Speech was laid on the Table

*SHRI S.S. RAMASUBBU (TIRUNELVELI): I am very thankful to say few words regarding Bhopal Gas Tragedy. During 3 ™
December 1984, toxic methyl isoeyanaka gas release from Union Carbide India Ltd. (UCIL) pesticide plan killing about
15000 people injuring at least five lakhs others, millions left sick.

Chief Judicial Magistrate Mohan P. Tiwari gave a judgment in connection on the company and seven of its officials for
criminal negligence in the world's worst industrial disaster and sentenced the seven two years jail.



There is an opinion among all the section that the delay in judgement is a denied judgement. Most of the members accused
the CBI for the long pending investigation. Union Law Minister M.Veerappan Moily has aptly described lower court
judgement on the Union Carbide disaster as an example of justice buried and rightly reiterated need for fast-tracking such
cases and ensuring proper investigation.

Our Law Minister has assured and asserted that case against former Union Carbide Chief Waren Anderson has not
been closed. He is a fugitive. It will be continuing to take action against him.

The compensation of 470 million dollar is given by Union Carbide. The process of distribution of compensation to the

victims of Bhopal Gas Tragedy commenced in 1992. Rs.1548/- crores has been awarded as on 315t October 2009 to
5,74,372 claimants of the Bhopal gas leak disaster fund to the eligible by the Welfare Commission.

The Government should give more compensation. It is the public opinion.

The same history should not be repeated. The Law machinery and the investigation agency should not delay in the
future. The tragedy is unforgettable and unwarranted one. The Government and the Government machinery should be more
alert by taking precautionary measures to avoid such fatal tragedy.

* Speech was laid on the Table

The atomic energy generation should also be followed the protective devices. Every development should be made by
giving more protection to the human beings.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): Mr. Chairman, Sir,
I fully agree with the hon. Member who spoke last. &€} (Interruptions)

oft 9iclog paR (lomedl): Aol A} Sft, A6 e YSor BT AP & 3iI2 e ySor 3 2eft cller Bodt 2wrsi 3 safere a3t yrefor 3 5 amu
f&odt 9 diet) ... (o)

oft srcirE Ris Arca & aid} Sit, 7131 strera 3 fp 3y sreddt Bodt Aerd 3 ... (Rrawrer)
MR. CHAIRMAN : Let him speak.

oft ofiwin Stetr & fBoct I dictol I S DIS MUl ofdl &, cifcpol ol 3 U WA &) a1 Al ISR A 3K 3| I3 DiSols Aus 8 fop Bodl 4 Sl
Sis2 arRIA &, d8 3fS I ofdl &) sAleiu [8ocl el I eliSt Didels 8 A2 gRI fBocl dictol # el Yfeeiol ol 3R dal lfeisl, s a2 i
PfSaIrS 2l Seell) sAfere 3 DIfSIer B2 8T g fop 3PJEi It dic)) dad ARL W=t i &, R1ed 3E)st 91 &t dicton usan,

33 33 Dl offaredl oltert ISl Rifer, St eire dld? off, o1l a1 A 3 Rierper s g o BRI swafladr A 5 7qE DI Al 3 cloll A3,
3oft swefizar A ordl forn orN 3| AT &9 57 AF D i ek ad, @ srat ar S 8 gt 3, a8 8 @I 3 3 B! TR DI 3, IAD
SUR A 8 SRAGI Aol 6, A8l ga1 [t of {2t aIeior U2 ugdsl s o I AL.S1.ea. DI 9 Sl B1ul 8311, I8 dI 3RAAR 3 311$| 3ol clldll Dl
Sl Arel @1 uferedic fBret; 3AD ais ARL gior siiz 81X oI of el [ A8 TRl 3l T 1 Al DI As? Seloll TSI BIGAT 3l 3R IAD UG A
8t e Soft oft, Al b2 5ot a1 o=l e, ar et &1 Isn 3t oft Jog B2 o) VAT o1dt 3 b 9 31 fpIeT o1 i} 3, sAfere donr et Jat g,
dfe Icars A6 8 b Jg a1 Al MGRRI & e I 31| St 2gder YRIs Ris Sit of ®al b A6 @il il BA 31, A5 TIA AGD ol 9 3T 315

#ABIGR, 33 BA DI ORI @91 A oldl fAust o Agel P AWl 3¥W, I3I eI~ That is your right, how you present the case. But it was
tuned in such a manner that it looked to me as if you are pointed politically than towards the serious matters involved in
this kind of a disaster. It is one of the serious disasters that has happened in modern India.

It is a challenge for all of us. It is a challenge for the Parliament; it is a challenge for the industrialists; it is a
challenge for everyone including the law-makers as to what to do. I fully agree with the hon. Member Shri Pinaki Misra
when he explained his position that in this country human life has no meaning. What kind of compensation is inbuilt where
everything is wanting in our law itself? We need to enact such laws which can take care of this kind of human loss whether
caused by motor cycle accident or train accident or a disaster like this kind? What kind of law is really in place today and
whether anything is wanting or not? Therefore, this matter is a serious matter which needs to be very carefully deliberated,
discussed and we must arrive at a conclusion as to what exactly we need to do as a Parliament. This is not a challenge for



the Congress Party; this is not a challenge for the BIP or any other political party. It is a challenge for everyone of us
whether we can really conclude in such a manner so that the people will have confidence on us and on the Parliament and
the Government, whoever may govern whether in the State or in the Centre.

My senior colleague Shri Chidambaram will be deliberating shortly because this debate is going on in both the Houses. He is
there and he will be coming over here after speech, he will also add whatever needs to be added because there are many
issues which the hon. Members would be wanting answers from him and he would certainly do that. But I will confine
myself only to the issues that were raised.

I need not go to the past. But without referring to the past, we cannot go to the future. The main issue is about the
compensation as Shri Mulayam Singhji has said: 6 R wetidiorer fret Ja1 3, Ricalor vagaictt w2 fipar 3, Iordt oft ot fret 2
TG A2 VA ot 3, frorapt St Brcton arfw e, ol as sft o1&t fren 2 3iiz it fib2 fictor aren 2, ag Brcen b o1dl, 33 W Ysoi-Rics sordb &ea
3 3 us I 2 b gaa AR vl D ARG Sl 8t DFRIoE G SR &, 98 PFIRIGI JiD 3, dgd AR el VA 3, Rtord! o1&l fren 3, St
ool firem e Sit orar fauet of aamn e 5 this was an out of court settlement which has been amply clarified by many hon.
Members and by Shri Manish Tewari. I endorse that view. The fact is that it was determined by the Supreme Court, not by
any out of court settlement. That settlement was for 470 million US dollars, that was about Rs.710 crore then. It was not
immediately disbursed. It was disbursed after 1992. The total disbursement was of Rs.3,058.44 crore because of the
accumulation of interest and variation in the exchange rates. The total disbursement was of Rs.3,058.44 crore though the
recommendation was for 470 million US dollars which comes to Rs.710 crore because of this interest and variation in the
exchange rates. The category was again decided by the Supreme Court. For death category, it was from Rs.1.00 lakh to
Rs.5.00 lakh; for permanent disability, it is from Rs.50,000 to Rs.2.00 lakh; for temporary disability, it is from Rs.25,000 to
Rs.1.00 lakh; for minor injury, it is up to Rs.20,000; for loss of belongings, it is Rs.15,000; and loss of live stocks, it is up to
Rs.10,000. Now the Cabinet took a decision and I must thank the Home Minister who was chairing the GoM. And whatever
was the recommendation of the GoM, that was approved by the Cabinet and this is being now implemented.

Joshiji was demanding Rs.10 lakh for death cases. That has been sanctioned. You asked Rs.4 lakh for permanent disability.
That amount has been sanctioned. For cancer cases you asked for Rs.2 lakh. That has been sanctioned. For total renal
failure cases you wanted Rs.2 lakh to be given. That has been sanctioned. For temporary disability it is Rs.1 lakh. What you
asked for has already been done. This amount is being given. The total amount that would be required is about Rs.669
crore and that is being provided by the Government of India.

The ex gratia will be disbursed by the Welfare Commissioner of Bhopal Gas Leak Tragedy. As you all know, under the
Bhopal Gas Leak Disaster Processing of Claims Act 1985 and the schemes there under disbursement is being done by the
Welfare Commissioner. Welfare Commissioner is not just a person of the rank of a High Court judge but he is a sitting High
Court judge. His Deputy is also a District judge. Claims were adjudicated by Deputy Commissioners having the rank of a
civil judge Class-1. Appeals against the orders of the Deputy Commissioners were considered by Additional Welfare
Commissioner having the rank of District Judge Selection Grade. Revision appeals were disposed of by Welfare
Commissioner. The cases registered were 10,01,723. Cases decided were 10,01,722. One case is still pending for disposal.
Number of awarded cases was 5,58,246.

So, this is not being done by anybody, this is being adjudicated by a sitting High Court judge as Welfare Commissioner
there.

SHRI PINAKI MISRA : What about the complaints which have not been awarded? Are they finally rejected?
SHRI SRIKANT JENA: All claims have been settled except one.

On the basis of this Welfare Commissioner's adjudication, the disbursement took place. Due to accrued interest and

exchange rate variation, an extra amount of Rs.1,503 crore was available with RBI as on 34 July, 2004. As a one-to-one ex
gratia that was also given to those who have been awarded earlier. The amount was given to them.

Pending issues relating to disbursement of pro rata compensations have been settled. Now, this ex gratia which has been
sanctioned by the Cabinet will be given to those who have already received a lesser amount of compensation. Suppose
somebody has taken Rs.2 lakh for a death case, they would be given Rs.8 lakh. This way this has been framed and decided
by the Cabinet.

Apart from this, the Government of India sanctioned Rs.102 crore as immediate relief and rehabilitation between 1985 and
1989. Action plan on medical, economic, social and environmental rehabilitation was approved in 1990 and implemented by
the State Government. Total outlay of Rs.250 crore with a cost sharing between Central Government and the State
Government was 75:25 ratio. Implementation was completed in 1999.



As regards medical rehabilitation, seven hospitals, five civil dispensaries, two polytechnics, three dispensaries each of
homeopathy, unani, and ISMH engaged medical care and treatment of gas victims.

Now, I come to economic rehabilitation — 42 work sheds and 152 industrial sheds were constructed for training of
youth and unemployed to get opportunities. About social rehabilitation — 2,486 houses constructed for widows of gas
victims; pension sanctioned to 1,077 widows and amount distributed to mothers and children. About environmental
rehabilitation — construction of drains, plantation of trees, and augmentation of drinking water supply was done.

In April, 2003, the Government of India sanctioned money under the Jawaharlal Nehru Urban Rural Renewal Mission for a
drinking water project, out of which Rs.14.18 crore was provided to Bhopal Municipal Corporation for providing safe drinking
water through pipelines to 14 localities around the Plant site. According to the State Government, the project has been
completed.

Sir, 36 wards, out of 56 wards of Bhopal were affected by gas affected by the State Government. The people of those areas
in these wards received free medical treatment. As regards compensation, it was paid to the claimants, from all 56 wards;
however, the claims from the un-notified 20 wards needs to be medically substantiated in order to approve the claims. The
issue of notification of remaining 20 wards was also considered by GoM headed by Shri Arun Jaitley, the then Law Minister,
in 2003 and was decided to keep the matter closed.

Now, the State Government of Madhya Pradesh is asking to add these 20 wards and include the 56 wards. But that was
closed then. ...(Interruptions) It is a process which has been done. I am not insinuating any motive or anything but I am
stating the fact before the House so that let everybody know.

There has been a humber of deaths during the period when claims were made. Many people said that the number of people
died was 15,000 or 20,000 but actually this was determined by the Welfare Commission. Its exact figure was 5,295.
...(Interruptions) The other death cases - g1 3oz 3 SIGT TCH B3I o, AAfdbol AW BHIOIGT of Dal b a8 1A cfidbor 3 ordl gam,
3AD TG B3 3|

It was decided by the Welfare Commissioner; neither you nor myself can do anything about that. ...(Interruptions)

oft IIcIREI Ris A1ed : 31U 368 ¢ 3B & RIorhl Al W 3ld g8 &) g I off Ald 53 &) Tad A cllel MBS 8l 318 I, Jordl 716 4 Ald 3l 315, A
25 &omz A o oidl 3

oft ofiepia Siol & A5 PBA I AR IR D9l B URI ST SRI eIy J 318 DI P ISl 3 3oalol A 3leT ool P TG S AR 3i forokr
forem, 33t forulRr b HU= HeA YSor IRBR 32 HIRZA IXDR BRIAE! B2 28t 3| 3 PR VAT BIS B 3 3l a8 dcberR ddlorel B Aol 3MU -
they can also take a decision on that. This is regard compensation. The issue of legal chronology - 331 ¥ 3t oft RigFazar 52
dIciat, cifdpor 3t ur Rreil sowRieret 3, ag # smud ol 23 gar g If it does not satisfy you, he can also give certain clarifications

on that also. The FIR was registered at Hanuman Ganj Thana on 34 December, 1984 under Section 304A of the IPC.

It was after the incident took place on 3" December. The case was transferred to the CBI and was registered as

case number RC 384S; the CBI had submitted charge sheet in the court of the CIM on 15t December 1987, against 12
persons including Warren Anderson, the then Chairman of the UCC under Section 304 Part II. The Court of Sessions Judge,

Bhopal framed charges on 8t April 1993 under Section 304 Part II, culpable homicide amounting to murder and 304, 306
and 429 of IPC with or without the aid of Section 35 of IPC.

Then the real issue came up. It was done not by the Government, but by the Supreme Court. On 13t September 1996, the
Supreme Court quashed the charges under Section 304 Part II and directed framing charges under Section 304 (a) rash and
negligence act, amounting to death and 336, 337 and 338 of IPC with or without the aid of Section 35 IPC. It was done in
1996 by the Supreme Court. The charges were reduced. So, I am not taking a political position here. From 1996 till today,
they did not do anything; and recently only the Cabinet took a decision to file a curative petition before the Supreme Court
to change the decision of the Supreme Court. So, if one points a finger at any Government, then, one can decide it. €|
(Interruptions) The point is that the Supreme Court took that decision; the decision was not challenged. ...(Interruptions)
Everyone knows that; you are all hon. Members; I will not go to that extent. But the point is that somehow, somewhere we
have all failed. ...(Interruptions)

MR. CHAIRMAN : Hon. Member, please take your seat. Only the Minister's statement will go on record. Nothing of others
will go on record. Please take your seat.

(Interruptions) €/



MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €/ *

MR. CHAIRMAN: Please take your seat. I do not want any argument. Hon. Member, please take your seat. Whatever they
say need not be recorded. Nothing is going on record.

(Interruptions) €/ *
MR. CHAIRMAN: Please sit down.
...(Interruptions)
MR. CHAIRMAN: Shri Acharia, please sit down.
...(Interruptions)

off sIciREI Ris Aca : gga civl WA 3, Rford! udr &t oidl b fere wo1 28t 8 =1 o1El? J sRiq dlsccll P ol | &0l Ul TR 2 b d 3ifer
3R3ld 3 d cliot 3 feree 3 3ol ol o1dl & URY| 3ol Udl 3l oldl b od SIid 857 363 $AR DIS Adeld 3l oIl o VA PIbl cllel A2 3|

oft ofipid ot & 9 FcIRBPI Ri8 Sit B a1 A A g b dge AR VA cllel , Sl aed Dol P 18 o8l 3l URY| oIl qeldl DI [iferR of srI
31el, cIftpel s b AR aeren 3) 3 Bl Riforeez A1ad 3 oft U5 I B2 33T o1 &5 VA S BAST 3, PR 3MUD oilfe=d 3 oft T VA BIAS =X
8, Al 31U 368 IRDPIR 30T ICWRIT DIH9lel P A IR I3 SrcTofl H9Ia Dprars 8l Addl &, 3A SIe2 foven S,

Jua Sft, ol sAfere warl & it gan b 304 (w) @t 304 (S1) 3 ufsarier w2ol & e w=Rfea Uctoe wise &t SN ... (azer)

oflercit a1 TS | dol der b smuel wRifed Utoret wiser & 3 ...(=aeer)

oft ofiepiet Stomr & ofdl, amft wiser aer 3@ 3) This is under process by the Law Ministry.

ofierell AYHT FaRTST & Fol pal b RRfea Uctoret sTerolt & Sitaiiedt of fo1viR RN 8, s ol dietr &) ol aridlel JRPR P 3ifdcicel o=l 3
...(aaErer) Hot adarer IRPIR P difdicicel fipar b Sfiaie of Sit Rroifer 61 3, 330t ug el 6 wRfea Udtor siere! 8 3l 37 T=Rfea
Acterat 3 304 (v) ot 304 (1) 3 @it IR SRy,

off ofipia Sie: sifeTo dol MU eeeMG &R b 3PR $A a1 DI U Usel AcId: 36T Al DI dIG A dlcid], Al 36T dIdl ®I dicTol of
SIe3d 3t ofdl aldl,

offerelt e ¥Rt | ol usel ftel Il B iet, 3ol A 33D I A W RNl 3| Wit S oeEl 3, A SlRI A dictell ofdl arsdl g ot
uscl Sil dIel al, d off et uR sty off siiz are 3 Sit Rifed Uctorel & w2 3 MUl 3ifdolocel fepe, as #ff A&l fdpan

SHRI SRIKANT JENA: The other decision that was taken by the Cabinet is submission of additional material in support of
extradition of Anderson. Anderson came to India on 6" December, 1984 and visited Bhopal on 7t December, 1984. He

was arrested, taken to custody on 7t December, 1984 by the State Police. He obtained bail from the Police Station on
furnishing a personal bond of Rs.35,000 with one surety. He then returned to Delhi on the same day.

SHRIMATI SUSHMA SWARAJ : He did not return but was sent to Delhi. It was a great send off. Do not say that he
returned. He was sent by a State plane.

SHRI BASU DEB ACHARIA: Why a Government aircraft was provided to...(Interruptions)
SHRI SRIKANT JENA: Shri Basudeb Acharia, let me complete.
MR. CHAIRMAN : You address the Chair.

SHRI SRIKANT JENA: Let me complete. Whatever questions Members have, they can put those questions and the Home
Minister is there to answer them.

What I was saying was that he returned to Delhi on the same day and shortly thereafter left the country.
MR. CHAIRMAN: Order please. Mr. Minister, address the Chair.
SHRI SRIKANT JENA: He came to Delhi on the same day after obtaining the bail.

SHRI BASU DEB ACHARIA : He flew to New York and thereafter led a luxurious life in New York....(Interruptions)



SHRI SRIKANT JENA: I was stating the facts available to me, supplied to me by different Departments of the Government.
I am stating the facts.

By the Order of 15t" January, 1989 all criminal proceedings relating to or arising out of Bhopal Gas Leak Disaster were
watched by the Supreme Court. However, the said Order was reviewed by the Supreme Court on 3 October, 1991

and the criminal proceedings were restored. Anderson did not appear before the court subsequently and wilfully jumped
bail and violated the bail conditions. Warren Anderson was accused no.1 in the criminal case no.8460 by 1996 in the court
of CGM Bhopal and a non-bailable warrant of arrest was issued by CGM Bhopal on 10.4.92 against Anderson and was
declared absconder and the trial was bifurcated. The story is simple. He obtained the bail and ultimately he is absconding.

The CBI initiated extradition proceedings in September 1993. The issue remained in correspondence between CBI
and MEA until 2001. Meanwhile, legal advice was obtained from the US Law Firm and from the Attorney-General of India. I
will not quote the opinion of the Attorney-General. It has already been quoted. Accordingly, a request for extradition was
sent on 5.5.2003 requesting that Anderson be extradited to stand trial for offences under Sections 304 part (2), 324, 326
and 429 read with Section 35 of IPC. The US rejected the request on the ground of not meeting the requirement of dual
criminality.

Now, the Government of India has taken a decision. I am upgrading the situation as taken by the Cabinet. The
Cabinet took this decision. The CBI was asked to frame the charges. The Ministry of External Affairs and the Ministry of
Law are in consultation. The Extradition Treaty between US and India is taken into consideration.

The CBI has already brought out the charges which will comply to the US-India Extradition Treaty so that Mr
Anderson can be extradited. Now this is being processed after the decision of the Cabinet in this regard. I am sure this will
take very shortly to bring him back. We are trying our best.

The other issue was raised regarding the liability of Dow Chemicals. Dow Chemicals has taken over this Company
subsequently. The Department of Chemicals and Petrochemicals, Government of India has filed a writ petition No.2802 of
2004 before the High Court of Jabalpur, Madhya Pradesh, praying that the respondents 4, 5 and 6, namely, Dow Chemicals
Company, USA, the Union Carbide Corporation and Eveready Industries India Limited should be directed to deposit an
amount of Rs.100 crore. At that time, it was Rs.100 and now we have said that it should be Rs.310 crore. Recently, the
Department has filed the petition for advance for environmental remediation of the UCIL Plant.

offerctt 31 ¥a=r @8 90,000 3315 @8 38 &, smu 310 B3Is IR B 3B 3

oft ofiesia Stom: fifSverer & fere ot wedidic smrn 2, after consulting the technical experts, it was decided that Rs.310 crore will
be required. This petition has already been filed before the High Court of Jabalpur. So, we are chasing the Dow Chemicals.
It is not that we are not chasing them. We have no soft corner for the Dow Chemicals and they have to be scrutinized.
Recently, they applied for three permissions from the Ministry of Agriculture concerning pesticides. As the CBI has filed a
charge sheet, the process of clearing those licences is stopped. On the basis of this, already a show cause notice has been
issued to Dow Chemicals.

Sushmaji must be knowing that a Gujarat Government's PSU called Gujarat Alkalies and Chemicals Limited has
signed an MoU with Dow Chemicals and now they are working together. We are trying our best to pursue this issue. The
Cabinet has directed the Department of Chemicals and Petrochemicals to pursue this case before the High Court of Madhya
Pradesh so that the liability could be fixed. It is not that nobody would be liable. The Law Minister has already stated
publicly that the liability cannot go to the thin air. When there is an agreement between the UCIL and the Dow Chemicals,
the liability of UCIL has to be borne by somebody. In the meantime, the Government of India has decided that since the
determination by court will take some time and we need money for remediation, the money is being sanctioned and Rs.310
crore are being given by the Government of India to the Government of Madhya Pradesh. The Madhya Pradesh Government
has been asked to take charge and they have agreed for that...(Interruptions)

MR. CHAIRMAN : Mr. Minister, you address the Chair. How much more time do you require?

SHRI SRIKANT JENA: Sir, the High Court of Madhya Pradesh had set up a Task Force under the Secretary, Department of
Chemicals and Petro-Chemicals in the year 2005 for overseeing the rendition activities. Out of 390 MTs of stored toxic
wastes lying in UCIL, 40 MTs of lime sludge has been disposed of in the treatment, storage and disposal facilities at
Pithampur in June, 2008.



ofiercil ATAT FARIE & AT D2 A DA

of ofipid Sloll: As 8l DI &, AR Y9I SIdoldic of fdpal &) A Y9I SIdoldic Dl i €oRIdlG Sl & [ Iodlol B DI Al fdpar g,

offercil IAWAT TSI & I DA AT DI PTG 3 S5 &IST FAROT 5RT 8 3112 3pft A dal rRI-dlar a1 sri §) aR-aR oilsl ®&8 38 8 1o gt
91lurct TN 911 GI EIDI dIfU, 3681 P ABI SID2 DA SIHAI Blol Glj SIBIST A D2 ST o)

SHRI SRIKANT JENA: It is one of the most important issues. It was decided that this will be incinerated at Ankleswar in
Gujarat...(Interruptions) sxga Sft, ¥& ¥ST AGra I A 3 b St ifRIe I3 AR BEissS 6l AT W UST &, S AD 3 SR oldt
SIIAT 8, dd P AB ACIAT 2391

ofiarell JHT TSt | [Egret 3 @&l oft o1dl Sionr aifde; s3I swRl@T Sk

SHRI SRIKANT JENA: The Gujarat Government also accepted that. Then, subsequently, the Gujarat Government came
before the Supreme Court saying that they have a lot of toxic waste and this incinerator is not sufficient. Therefore, it
should be Tt a1&f oo anfde, It has to be incinerated. It is not a very high grade technology this incineration cannot be done.
There are many countries where incinerators are being owned publicly and privately as well. The incinerator in Pithampur
maintains all standards and those have been certified by the Central Pollution Control Board and the State Pollution Control
Board as well. Therefore, a situation should not be created whereby it looks as if something wrong is going to happen. It is
not so. Such wastes across the world are being incinerated and this waste also has to be incinerated, if not, at Ankleswar,
then at some other place. This is a project of the Madhya Pradesh Government. The Government of India has contributed
some money in that. Therefore, it can be incinerated and the process is on and whatever is required for that it is being
done.

There was a hue and cry raised about the 40 tonnes of lime sludge being incinerated. Two years back there was a review
and the review was satisfactorily conducted by an agency, namely, NEERI and also by the State Government. Ultimately,
the State Government was satisfied that there was absolutely no contamination around the facilities at Pithampur also.

Sir, there were issues also raised about alleged contamination of ground water of wells and tube-wells in villages at
Tarapur situated at around 500 metres away from the Shikor landfill at Pithampur. The State Government of Madhya
Pradesh has reported that Madhya Pradesh Waste Management Project which is a division of the Ramky Environment
Engineering Limited has developed this site at Pithampur, Indore for the purpose of disposal of toxic wastes. By developing
this disposal site all the relevant technical and scientific aspects have been duly taken care of in order to ensure that the
waste deposited in the landfill did not leak or seep into the ground water causing contamination. The Shikor Landfill site has
been constructed in accordance with the guidelines of the Central Pollution Control Board and by applying the latest
technological design wherein the floors and walls of the landfill have been secured with prescribed standardized SDPL
liners, in addition collection systems has also been installed.

In view of those two provisions, the likelihood of contamination of ground water becomes zero. A public hearing has
been held in connection with the landfill site in Pithampur. ...(Interruptions)

MR. CHAIRMAN: Mr. Minister, how much time do you require further?

SHRI SRIKANT JENA: Sir, I would complete it in hardly two to three minutes. Therefore, we should not create any
apprehension that I am coming from a State and hence, that site should not be used. We can prove this. Sushma Ji, you
may bring any technical team. The State Government and the Central Government agencies will see to it and we will
convince the people and the villages around the Pithampur site that this incinerator is not going to harm anybody.
...(Interruptions)

offerell AT FARIST | AU HBIG, AdICl oIS ADolld P oldl 3| fOfoalol BRI SIell &, d 31Ul HAT DI 3ol S9I 3 oI SIY)| BAIE S9I 3 DA
oItc o18l fepar Sitell anfde; UdayRI i @Rl ofte ofdl fdba Siwslr) w2 I EEI®I ST SlE| PR HIUIE A 86 DocoR 3 DRI Sl ADI &, dl
a8 ool 3ERtoT $ft dtem s A 3 ...(Interruptions)

SHRI SRIKANT JENA: I will come to the most important issue which is about the taking over of BMHRC, the Super
Speciality Hospital. That hospital has been taken over by the Government of India. We have filed a petition before the
Supreme Court. The Supreme Court has accepted it and the Government of India has already taken over that Hospital.
Therefore, I would summarise.

The Government of India has taken a serious view on the health issue, the remediation issue, the legal issue and the
compensation issue. The Cabinet took the decision regarding the extradition of Mr. Warren Anderson converting Section
304 A to Section 304-II and other legal aspects which could have been taken after the 1996 decision of the Supreme



Court.a€! (Interruptions)

SHRI YASHWANT SINHA : You have been in office for 16 long years after 1984 and you are trying to put everything on
those six years that we were in office. This is what you are doing now. All the time you are saying not to politicise the
matter. It does not behove of you, Mr. Jena. Do not forget that you were sitting here with us at one time. Now that you
have gone to the Congress, do not speak like this. ...(Interruptions)

SHRI SRIKANT JENA: You also left and joined BJP. ...(Interruptions)
SHRI YASHWANT SINHA : How did Anderson travel to Delhi from Bhopal? ...(Interruptions)
off fiapiet Siotr : 31mu 3t @ A Jof cfifSre €] (caeror)

Shri Yashwant Sinha, I have greatest regard and respect for you. ...(Interruptions) You have no patience to listen.
...(Interruptions) If you have made up your mind to walk out, then it is a different matter altogether. But you should have
the minimum courtesy to listen. ...(Interruptions) Why do you not listen? ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please take your seats.
...(Interruptions)

SHRI SRIKANT JENA: Shri Yashwant Sinha is a very senior Member. I have personal respect and regard for him. He has
every right to ask any question or clarification. He commented that I was on the other side and now I am with Congress.
But I have not changed the destination. In politics, the philosophy cannot be changed, but he has changed the philosophy
and that is the whole worry. I have not changed the philosophy. ....(Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €}
MR. CHAIRMAN: Shri Jena, have you finished?
...(Interruptions)

SHRI SRIKANT JENA: Ultimately, the extradition of Warren Anderson is the subject matter. ...(Interruptions) I conclude by
saying that, as has been mentioned by Shri Mulayam Singh Yaday, if the compensation does not reach the right people, if
anybody is left out, then it should be taken very seriously. I am all with you. If you bring this issue about anyone who is
affected, I am sure we will certainly look into that. ...(Interruptions)

MR. CHAIRMAN: Hon. Home Minister to take the floor.
...(Interruptions)
MR. CHAIRMAN: Except Home Minister's reply nothing will go on record.
(Interruptions) 8€;*
MR. CHAIRMAN: I have already called the Home Minister.

...(Interruptions)



THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Shrimati Sumitra Mahajan, I have understood your problem
and I have understood your anguish and I will answer that.

18.00 hrs.

MR. CHAIRMAN : With the consent of the House, we can extend the time of the House till the Minister's reply.
...(Interruptions)

MR. CHAIRMAN: We will take up *Zero Hour' afterwards.

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir we have had a long debate. As usual, some parts of the debate were
acrimonious, but that was to be expected. I was hoping that 25 years later we can all look back with a deep sense of regret
and, if I may say with respect, with a sense of guilt that we did not address the grave issue in the manner it should have
been addressed in 1984. At the end of this debate and at the end of my reply, I can ask all the hon. Members of this House
that we must send the message to the victims of the Bhopal Gas Tragedy that we share your grief, we share your sorrow
and we acknowledge that and we do so with a sense of guilt that successive Governments and successive Lok Sabhas did
not address this issue with a seriousness with which it should have been addressed.

A number of people have died. A total of 5,295, a number which my friend gave is a number certified by the Welfare
Commissioners as having died for the proximate cause was a leakage of the gas. That does not mean that more people did
not die. I will be the first one to admit that more people died. All that my learned friend was saying is that Commissioners
said that the proximate cause of death being the gas applied only to 5,295. The Commissioners may be right and the
Commissioners may be wrong. In fact, I am inclined to think the Commissioners may have been wrong in that matter. A
total of 10,000 others died. They were treated as injury cases.

Sir, hindsight, of course, makes us all wiser. We are looking at the matter 25 years behind. But let me remind you of the
famous couplet:

"The moving finger writes and having written moves on not all your tears wash out the verdict".

All that happened which was right is right, all that happened which was wrong is wrong. Nothing that we do, nothing that
we say can wipe out a word of it. All that we can do now is to set right things which went wrong to the best of our
abilities. When I chaired the GoM that was my approach. I told the hon. Prime Minister that 25 years later, we can perhaps
set right some things, and we cannot set right some other things. But I will in four days give you a report so that we can
try to do things which we ought to have done earlier, but we failed to do so. But let us make a sincere attempt now.

I can certainly understand the anguish of the Leader of the Opposition. If in the course of her speech, she did become, to
some extent, polemical even that I understand. The business of the Opposition is to expose the Government. Therefore, if
she had pointed fingers at the Government of the day, I have no quarrel. All I am pointing out is that we are sitting in the
Fifteenth Lok Sabha. The law was passed in the Eighth Lok Sabha. Most of the judgments were delivered when the Ninth
Lok Sabha was sitting. Most of the remedial action could have been taken in the Tenth Lok Sabha. One grave judgment was
delivered when the Eleventh Lok Sabha was sitting. Many of the legal issues could have been addressed in the Twelfth and
Thirteenth Lok Sabhas.

We are now in the Fifteenth Lok Sabha. Therefore, while the hindsight makes us wiser, since many of us were
Members of those Lok Sabhas also, I think we should approach the matter with a certain sense of humility that we have



made mistakes and let us try to correct the mistakes to the extent possible.

My friend has explained how the compensation issues were decided. In fact, neither the Government of India nor the
Government of Madhya Pradesh — of whichever political party — had anything to do with the compensation issues. The

compensation issues were decided in the judgements of 15t February, 1989; 4th May, 1989 and 3™ October, 1991. Today,

after 20 years, we have asked the Attorney-General to examine whether a Curative Petition can be filed to reopen the
compensation. We take support from one paragraph of Justice Pathak's judgement where the Judge said: "Those who have
a sense of injustice will find justice at our door." Whether we again say with humility that what we are doing 20 years later
could have been done all these years! We did not. So, until that matter is reopened, if it is reopened and until that matter is
re-decided, if it is re-decided, we have to accept the fact that the Union Carbide was saddled only with the compensation of
470 million. But the same court said: "If additional compensation has to be paid, it must be borne by the Central
Government." We are not running away from that liability. We accepted the liability willingly as a liability we have to bear
for the people who suffered in Bhopal.

Guidelines of how this compensation should be distributed and to whom it should be distributed were laid down following

certain observations of the Supreme court on 13t April, 1992 and 8th September, 1992. That was the time of the Tenth Lok
Sabha.

A sitting High Court Judge was the Welfare Commissioner. District Judges were appointed Deputy Welfare Commissioners
and Civil Judges were appointed Authorities of the First Instance. Every single case — I would appeal to Shri Mulayam Singh
Yadav to bear with me — went through this process — the Civil Judge, the District Judge and the High Court Judge. No
Government had anything to do with deciding who will get what compensation. The categorisation was made by the
Judges; the compensation was decided by the Judges. In fact, the Judges gave an average compensation of Rs.1.03 lakh in
the case of death and in the case of injuries, it ranged from Rs. 1 lakh to Rs.8 lakh. Subsequently, due to the exchange rate
variation and interest, more money was available. Therefore, the Government decided on a 1:1 additional payment. If
someone has got Rs. 1.03 lakh, he got another Rs. 1.03 lakh. If somebody got Rs.2 lakh, he got another Rs. 2 lakh. That is
how, we initially distributed Rs. 1,548 crore and, on a 1:1 basis, we have set apart Rs.1,548 crore out of which Rs.1,509
crore has already been distributed. And, 11,745 persons who got the first instalment have not come forward to claim the
second instalment but the money is available. If they come, even that money will be given to them....(Interruptions) It has
all been publicized. Therefore, in these cases, before the Cabinet decision, a person got an average of Rs.2.06 lakh; the
injury cases got compensation according to the Award.

The average compensation paid originally in the injury cases was Rs. 25,145 plus an additional amount of Rs. 25,145,
totally Rs. 50,290. We have now given an additional ex gratia amount and my learned friend has already read out the
amounts to you. In the case of death it will be Rs. 10 lakh, in the case of permanent disability it is Rs. 5 lakh, in cancer
cases it is Rs. 2 lakh, in the case of total renal failure it is Rs. 2 lakh, in the case of temporary disability it is Rs. 1 lakh. This
recommendation was made by the Government of Madhya Pradesh, which was represented by my good friend, a senior
political leader Shri Babulal Gaur and this is a unanimous recommendation including this recommendation. ...(Interruptions)
I chaired it, I know and I have got the minutes. The Cabinet has accepted it without changing a comma or a full stop.

Now, in 1985 when the Bill was debated, when the scheme was placed before Parliament, when the compensation
judgements came between 1989 and 1991, when the guidelines for distribution of compensation were made in April, 1992
and September, 1992, when the categorization was made by the Welfare Commissioners between November, 1992 and

October, 2003 — they took 11 long years to deal with each claim — when all this happened, it occurred to nobody, it

occurred to no Government in place at that time, it occurred to no one in the Lok Sabha at that time that we should go and
revisit all these decisions and reopen all these decisions. That is why I said, let us close this debate by sending a message
to the people, 'yes, mistakes were made; we are trying to correct the mistakes.'

Sir, now let me turn to the liabilities. The original FIR mentioned the charges under Section 304 (A). Subsequently, charges
were framed. But kindly remember that charges were framed only against the accused other than Warren Anderson, A10
and A1l because the cases were bifurcated. Warren Anderson, A10 and A1l did not appear before the court, they were
declared absconders and the cases were bifurcated. The case was against Keshub Mahindra and others. The charges were
framed under Section 304 Part-II, under grave section of the IPC, read with Section 35 of the IPC. That is the case which
went to the Supreme Court.

SHRIMATI SUSHMA SWARAJ : Mr. Home Minister, will you please yield for a minute?

SHRI P. CHIDAMBARAM: Yes.



SHRIMATI SUSHMA SWARAJ : 3muol =18 @@l &b divel Usdal & Race St ol qo
SHRI P. CHIDAMBARAM: 'Bifurcated', I said.

ofieredl w1 Fa=w G, diol, AR, Ui 3old Raeliw dol, clfcbol Jold Raclw =il ofdl sol, a=iifcd siSel cii As adr & b aifdia otol B
fo1u uRIss @l DI A WS Bloll 531 3| dfp ds URR ol gat, sAfeTe AP Racw arfSi= o1&l ool sAfete oIl ol fop bA 3}AD Raew o1t
ofr, $AfTe 18l gol b ag suzret ordl e, it 361 s Risar qaridlt T B 3 s B 31, 3A 90N =0 sRH, a6 RR ordl gam, sARTY
afSir et ordt 3wy Don't mislead the House. Tell the House that charges were not framed against Anderson because he could
not appear in the court and he could not appear in the court because he was flown away to America. ...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, the FIR was filed on 3.12.1984; charges were framed against all the accused on 30.11.1987
under Sections 304 Part-II, 324, 326, 429 read with Section 35 of the Indian Penal Code; on 1.12.1987 summons were
issued to Warren Anderson and others; on 15.11.1988 a bailable warrant was issued against Warren Anderson; on 1.1.1992
a proclamation was published in a US newspaper, an order of attachment was issued and on 10.4.1992 a non-bailable
warrant was issued. These proceedings culminated in Warren Anderson, A10 and A1l being declared as absconders. The
case, therefore, proceeded against the other accused.

That is the case which went to the Supreme Court.

I think there is a bit of lack of understanding of what went to the Supreme Court. The case that went to the Supreme
Court was not the case and Warren Anderson was not a petitioner, A10 and A1l were not petitioners, Keshav Mahindra
and others went. That case, and what I say will be some bearing when I come to another issue a little later, was decided
by a Bench consisting of Justice Ahamadi. Justice Ahamadi pronounced the judgement where he quashed the charges there
and said, 'try them under 304(A).

What is the conclusion? The conclusion is charges were quashed only in respect of Keshav Mahindra and others.
Charge was not quashed for Warren Anderson in A10 and Al1l. That charge still remains and there is a story behind it. If
the Leader of Opposition will bear with me, there is a story to that. The charges were quashed only vis-A -vis Keshav
Mahindra and other accused, the charge against Warren Anderson and A10 and A11 were not quashed because they were
not part of that petition before the Supreme Court.

The question of extraditing Warren Anderson came up. The CBI sent its proposal to the Government in September
1993. It was being examined in the Government, tossed up and down until 2001. So, none of us escaped liability, between
1993 to 2001...(Interruptions) Everybody. But that time, the CBI said, "we must seek extradition for the graver charges of
304 (II), 324, 326 and 429".

The Government of the day in April 2001 obtained the opinion of a US Law Firm which said, "The extradition request
is misconceived, no charge can be sustained under these grave sections and therefore, the extradition will not find favour
with the US Government". The Government of the day sought the opinion of the learned Attorney General of the day, who
also said, "The charges cannot be sustained under the graver sections".

The External Affairs Minister of the day submitted a note to the Prime Minister and the Prime Minister asked the Law
Minister to examine it. The Law Minister said that the graver charges could not be sustained. Therefore, if at all it can only
be under 304 (A), let me point out that this conclusion of the Government of the day was based upon a misconception that
the judgement in Keshav Mahindra applies to Warren Anderson. Warren Anderson was not a petitioner before the Supreme
Court. Assuming the judgement in Keshav Mahindra is right, even if it is right, it did not apply to Warren Anderson.

But let me compliment the CBI, which is often ridiculed as it was ridiculed this morning. The CBI stood its ground and
said, "nothing doing, our request for extradition will be under 304 (II)". This is perhaps one of the reasons why they do not
like the CBI.

I did not bring Sohrabuddin. The Leader of Opposition brought Sohrabuddin and I am obliged to
answer...(Interruptions) I will answer them on Sohrabuddin...(Interruptions)

SHRI KIRTI AZAD : Who raised Sohrabuddin?...(Interruptions)

SHRI P. CHIDAMBARAM: She raised Sohrabuddin...( Interruptions) She mentioned Sohrabuddin...(Interruptions) 1 will
answer them on Sohrabuddin today...( Interruptions) 1 did not raise Sohrabuddin...(Interruptions) Despite the view taken by
the US Law Firm, the then Attorney General and the then Law Minister, CBI stood its ground and said, "we have to seek
extradition for 304 (II)".



SHRIMATI SUSHMA SWARAJ: CBI put it down during NDA regime; it was May 2003. It was our
Government....(Interruptions)

SHRI P. CHIDAMBARAM: All I said was that CBI, which you ridicule, which you criticize, did not accept the opinion of your
Ministers and stood the ground and said it must be under 304 (II) ...(Interruptions) CBI is neither under your Government,
nor under my Government. CBI, in the judgement of the Supreme Court, is under the CVC and independently reports only to
the CVC. But the Leader of the Opposition brought Sohrabuddin and if the House agrees let me reply on Sohrabuddin.
...(Interruptions) 1 did not bring Sohrabuddin; you brought Sohrabuddin. Since she brought Sohrabuddin, let me answer
Sohrabuddin. ...(Interruptions) Sohrabuddin's case was originally investigated by the Gujarat Police. ...(Interruptions)

You cannot try to interrupt me. You brought up Sohrabuddin; you will have to hear me on Sohrabuddin....(Interruptions)
Please hear me....(Interruptions)

Sir, I did not tell the Leader of the Opposition what she should speak. She should not try to tell me what I should
speak....(Interruptions)

SHRIMATI SUSHMA SWARAJ : You said CBI put it down. I am only asking you to tell the year It was May
2003....(Interruptions)

SHRI P. CHIDAMBARAM: 1 said so. ...(Interruptions)
SHRIMATI SUSHMA SWARAJ : During the NDA regime, CBI put it down....(Interruptions)

SHRI P. CHIDAMBARAM: Sohrabuddin case was originally investigated in 2005. In 2005, Sohrabuddin case was originally
investigated by the Gujarat police. The Gujarat Government transferred the case from the regular police to the CID of
Gujarat Police in 2006. The case was investigated by the CID of Gujarat Police from 2006 to December 2009. During that
period, the Gujarat CID, the Gujarat Police arrested 14 people on the ground that the killing of Sohrabuddin was a fake
encounter; 14 people were arrested by the Gujarat police. ...(Interruptions) Please listen to me. Therefore, to argue today
that Sohrabuddin was not killed in a fake encounter goes against the case of the Gujarat Government itself. Whether a man
is @ good man or a bad man, under the law of this country, nobody can be killed in a fake encounter. ...(Interruptions)

SHRI YASHWANT SINHA : What about Azad? Why was he killed?...(Interruptions)

SHRI P. CHIDAMBARAM: I am answering. I know you will raise it, and I will answer. ...(Interruptions) Sit down. I know you
will raise it. ...(Interruptions) 1 am answering Yashwant ji. I am going to answer Azad. Please sit down. I am answering
that also.

Therefore, Sir, it is the Gujarat Police which admitted that it was a fake encounter and arrested 14 people. Then the matter
was taken to the Supreme Court by a member of the family of Sohrabuddin. Supreme Court by an order, if I recall right,

dated 16 of January, 2010 — I am speaking from memory — said the case should be transferred to the CBI. The case did
not go to the CBI at the instance of the Government of India; the case went to the CBI at the instance of the Supreme
Court of India. So when you say that the case was handed over to the CBI and the CBI is a bad agency and the CBI will not
investigate, you are not citicising or pointing a finger at the Government of India, you are pointing a finger at the Supreme
Court of India.

After the CBI took over the case, a charge-sheet was registered on the 15t of February, 2010 and then the CBI arrested the

15th person, Ajay Chudasama. The 15t person was arrested by CBI; 14 persons had earlier been arrested by the Gujarat
Police. Now to stand up and say that Sohrabuddin is not a fake encounter, that nobody is responsible for the killing of
Sohrabuddin, nobody knew who killed Sohrabuddin, this is the most outrageous attack on the judiciary of this country and
the most outrageous attack on the premier investigating agency of this country.

Now you ask me about Azad.

SHRI YASHWANT SINHA : Has the CBI proceeded against the Andhra Police?...(Interruptions)
SHRI P. CHIDAMBARAM: Please sit down; I will answer....(Interruptions)

Why do you not sit down? Let me answer....(Interruptions)

SHRI YASHWANT SINHA : Why has not the CBI proceeded against Andhra Police?...(Interruptions)



SHRI P. CHIDAMBARAM: Why is he jumping up? Let me answer about Azad. I am not running away.

Sir, the worst allegation that has been made is that Azad, who was reportedly killed in an encounter, was not killed in an
encounter and that it was a fake encounter along with another person staged by the Andhra Pradesh Police. That is the
allegation made. But Azad is a good man or a bad man, it is not for me to judge. ...(Interruptions) Just a moment. Let me
answer. You want an answer. ...(Interruptions) He raised Azad and I am answering him. Whether Azad is a good man or a
bad man, I am not here to judge. But Azad is a suspect and is an accused in many cases of Andhra Pradesh. That does not
mean he has no right to life. That does not mean that you can kill him in a fake encounter. Azad is involved in several
murder cases, according to the Andhra Pradesh Police. The death of the former Speaker of Andhra Pradesh, Shri Sripad
Rao; the former Home Minister of Andhra Pradesh, Shri Madhava Reddy; the attempted assassination of Shri Chandrababu
Naidu and the attempted assassination of Shri Janardhan Reddy — these are all cases in which his name is coming up,
according to the Andhra Pradesh Police, not according to me. According to the Andhra Pradesh Police, he was killed in an
encounter.

The allegation being made is that it is a fake encounter. On that, when someone met me and said that an inquiry
must be held, I said: "Yes. Of course, I will ask the Andhra Government because the encounter was in Andhra Pradesh."
There is no allegation against anyone of the Government of India. So, I said: "You please go and meet the Andhra Pradesh
Government. If they want to order an inquiry, they are welcome to order an inquiry." In fact, they have met the Home
Minister of Andhra Pradesh, and according to newspaper reports, she has promised an inquiry. I am the first person to say,
the day I took over as Home Minister I said: "If a Central agency arrests a person, he shall be produced before a court in 24
hours and no fake encounter shall be staged in respect of any Central agency's arrest.” ...(Interruptions)

SHRI BASU DEB ACHARIA : One of your colleagues has alleged — the Railway Minister has alleged — that Azad was killed.
...(Interruptions) She demanded a judicial inquiry. You respond to that. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except the Minister's reply.
(Interruptions) €] »
SHRI P. CHIDAMBARAM: Please sit down. I will answer. ...(Interruptions)

Sir, all political parties represented in this House are also in the Andhra Pradesh House. The CPI is there; the CPI (M)
is there; the Telugu Desam is there; the Congress Party is there; the BIP is there. I think, the BJP was there and not there.
Now you have got one MLA in the Assembly. You raise it in the Andhra Pradesh House; pass a Resolution; ask for an
inquiry; hold an inquiry; go to the court and ask for an inquiry. I will give you all the resources at my command to help you
hold an inquiry. Get an inquiry done. I have no problem. ...(Interruptions)

SHRI YASHWANT SINHA : Why do you not order an inquiry? ...(Interruptions)

SHRI P. CHIDAMBARAM: How can I order? Under what law? ...(Interruptions) Just a moment. Let me ask my most
distinguished non-lawyer friend, under what law do I order an inquiry. Tell me. ...(Interruptions)

SHRI YASHWANT SINHA : Your colleague has said that it was a murder. Therefore, you should order an inquiry.
...(Interruptions)

SHRI P. CHIDAMBARAM: Please sit down. I will answer. What I am asking my non-lawyer friends is this. Under what law,
do I order an inquiry? If it is a fake encounter, it is a crime. ...(Interruptions)

MR. CHAIRMAN: Please do not make any comments.

SHRI P. CHIDAMBARAM: If it is a fake encounter, it is a crime; a crime committed in Andhra Pradesh. Under List II, Police,
law and order crime is a State subject. Under what law, does the Central Government order an inquiry into an offence
committed in Andhra Pradesh? He may not have an answer today. ...(Interruptions)

SHRI YASHWANT SINHA : I am not a lawyer. ...(Interruptions)

SHRI P. CHIDAMBARAM: That is precisely I am saying. You take my word. You go to the Andhra Pradesh High Court with a
petition asking for CBI inquiry. Why can your Party not do that? ...(Interruptions)

SHRI YASHWANT SINHA : No, you can do that. ...(Interruptions)



SHRI P. CHIDAMBARAM: Why should I do that? I am not making any allegation. ...(Interruptions)

...(Interruptions)
SHRI YASHWANT SINHA : You are not carrying any responsibility!...(Interruptions)
SHRI P. CHIDAMBARAM: Sir, Mr. Yashwant Sinha...(Interruptions)

SHRI YASHWANT SINHA : You are talking also like Mr. Gill ...(Interruptions) He was talking yesterday: "Why do you not
proceed under the Right to Information Act?"...(Interruptions)

MR. CHAIRMAN : Mr. Banerjee, please take your seat...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, I am not making any allegations about this incident. During the same period, a number of
CPM Maosits had been arrested. During the same period, a humber of Maoist leaders had been arrested and produced
before the court...(Interruptions)

SHRI KIRTI AZAD : You are diverting from the main issue...(Interruptions)

SHRI P. CHIDAMBARAM: During the same period, 142 people...( Interruptions) She raised about Sohrabuddin; he raised
about Azad...(Interruptions)

You raised this issue. You will get an answer...(Interruptions)

Please sit down, Kirti...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the reply of the hon. Home Minister.
(Interruptions) 4€;»

SHRI P. CHIDAMBARAM: The most notable contribution made by the Government of the day in 2001 was to somehow
derail the extradition proceedings. Fortunately, that effort failed. The extradition proceeding was, indeed, filed on 5/5/2003
by the MEA and those petitions are now being pursued by giving additional information, additional evidence, which is now
available in the trial court. That acknowledges it 5/5/2003.

Sir, now, we deal with one subject of toxic wastes. About toxic wastes, we have found, based on the Report of Nivee,
NRGI, NGRI and IICT, that there are different kinds of toxic wastes on this site. It appears that this plant was dumping
toxic wastes long before this gas tragedy occurred. It is estimated that there are 1.1 million tonnes of contaminated soil; 1
metric tonnes of mercury spillage; 1,500 metric tonnes of corroded plant; 150 metric tonnes of underground dumps; and
then, 350 metric tonnes of stored hazardous residues including TARI residues.

Much of this predates 1984. Now, although this tragedy occurred in 1984, not until 2008 were these agencies
commissioned to give a report. These agencies were commissioned to give a report in 2008, and that after, the High Court
of Madhya Pradesh directed that some agency should be asked to give a report. Second, there is accumulative negligence

over several years. These reports have now come on the 30t of June, 2010.

It was agreed in the GoM by the Government of Madhya Pradesh, and this was approved by the Cabinet, that the
responsibility of remediation will be entrusted to the Government of Madhya Pradesh. The Government of Madhya Pradesh
will suitably empower the Department of Gas Tragedy Relief and Rehabilitation. They will grant enhanced financial powers
so that remediation and environmental cleanup are completed in a time bound manner. An Oversight Committee will be
established at the level of the Government of India in the Ministry of Environment and Forests with the Minister in the
Government of India as the Chair and the Minister of the Government of Madhya Pradesh as the Co-Chair. That Oversight
Committee has since been notified by the Ministry of Environment and Forests.

It is the Government of Madhya Pradesh and the Oversight Committee, which have to work out the remediation processes.
Let me assure the hon. Members that we are completely open to any suggestions of how remediation should take place.
We are not dogmatic; we are not inflexible in this.

We want remediation to take place. We want this toxic waste to be incinerated or removed or destroyed in @ manner that
they are fully incinerated or destroyed in @ manner that they do not cause further environmental hazard and in a manner
that they do not harm public health. The matter is entirely in the hands of the Government of Madhya Pradesh subject to



the Oversight Committee, and I say on behalf of the Government of India we are willing to work fully in close cooperation
with the Government of Madhya Pradesh.

Sir, I come to the end of my reply. We have addressed to the best of our ability compensation issues. We have addressed
to the best of our ability the legal issues. A curative petition will be filed. It is almost ready to be filed, and we have
addressed to the best of our ability remediation measures. There will still be issues which linger on, issues relating to the
health of the people and medical care for them.

Now, again over the last several years we have allowed the Bhopal Memorial Hospital Trust to decline, and their many
services were stopped. One of the first thing we did was, ask the Supreme Court to discharge the responsibility of the Trust
and hand over the hospital to the Government of India, which the Supreme Court has now passed orders that we can take
over the hospital. The hospital will be taken over and run by the Department of Atomic Energy and the Department of
Health.

Fortunately, there is a corpus of Rs.436 crore in this hospital. Financial projections made for the next five years show there
will be a deficit every year. Many Departments are non-functional. Salaries are lower than salaries paid by the Government
of Madhya Pradesh to its doctors. Many posts are vacant. All this will be addressed in a time bound manner, and I assure
you, as the Chair of the GoM, the GoM will supervise that these things are implemented in a time bound manner.

The ICMR had established a Research Centre in Bhopal in 1984 to conduct epidemiological and clinical studies. They
published some papers in 1987 and 1994. But then the ICMR stopped its work on 31.12.1994. Again, there is accumulated
neglect for about 15 years. We have now directed the ICMR to set up a full-fledged Research Centre in the place and this
centre will now do research in respiratory diseases, eye-related diseases, cancer, total renal failure, genetic disorder,

congenital disorder, women-related medical issues and second generation children related medical issues.

We have also directed that the Research Centre will be set up and commissioned within 90 days of the Government's
decision. An Empowered Committee with the Chairmanship of the Secretary, Department of Health is being set up. All the
victims of Bhopal gas tragedy, the family members of the dead, injured, seriously injured, disabled, renal failure, cancer,
have got identity cards. That job has been done very well by the Government of Madhya Pradesh. All of them, for the rest
of their lives and for all ailments, all diseases, are given free medical treatment in the BMHT Hospital, in the six ancillary
hospitals, nine day care centres, three Unani hospitals, three Homeopathy dispensaries and three Ayurveda dispensaries.
All of them will get complete free medical care all through their lives and their children will get free medical care. All those
who have been identified will get free medical care.

Let me also say this with some trepidation because I do not have the full authority. If we find that there are cases which
have not been compensated, if some cases do come up, if the commissioners are persuaded to look into the matter if
compensation can be given, I assure you we will be able to find the money. We will give them compensation, if any such
cases come up.

SHRI BASU DEB ACHARIA: Why is there a wide variation in the figure?
SHRI P. CHIDAMBARAM: I have answered it.

Therefore, let me conclude by saying I did not wish to be polemical; I did not wish to be partisan but I was forced to
answer a charge against the CBI bringing in Sohrabuddin and then bringing in Azad. But please let us keep that as a
separate narrative.

The main narrative on which I want to emphasize is, all of us must approach this over the next 5-10 years with a spirit of
humility and with a sense of guilt.

We have not done all that Governments and Parliament should do. But let us, beginning today, address issues in a
spirit of cooperation and non-partisanship.

SHRI BASU DEB ACHARIA : How Mr. Warren Anderson was allowed to escape? Who provided the aircraft?

SHRI P. CHIDAMBARAM: I have just been informed that Shri Arjun Singh, intervening in a debate in the Rajya Sabha, has
made a speech. Let me get a copy of that and answer it if necessary. You will also get a copy of it.

SHRI BASU DEB ACHARIA : You do not have the information. We are walking out.

18.41 hrs



At this stage, Shri Basu Deb Acharia and some other

hon. Members left the House

MR. CHAIRMAN : Now Zero hour. Shri Ratan Singh.



